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THE DIPLOMATIC AND
CONSULAR OFFICERS (OATHS AND
FEES) (EXTENSION TO JAMMU AND

KASHMIR) BILL, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Sir, I beg
to move :

That the Bill to provide for the exten-
sion of the Diplomatic and Consular
Officers (Oaths and Fees) Act, 1948, to
the State of Jammu and Kashmir, be taken
into consideration.

Sir, the Diplomatic and Consular Officers
(Oaths and Fees) (Extension to Jammu and
Kashmir) Bill, 1972, seeks to extend the
Diplomatic and Consular Officers (Oaths and
Fees) Act, 1948, to the State of Jammu and
Kashmir. This Act of 1948 empowers our
Diplomatic and Consular Officers, in any
foreign country, or at any other place within
their jurisdiction, to administer any oath and
take any affidavit and also do any notarial act,
which any notary may do within the States
comprising the Union of India.

Originally, the scope of the 1948 Act was
limited to the former provinces of India. It was
first amended by Adaptation Order, 1950,
whereby the word 'provinces' was substituted
by the words "Part 'A' or Part «C State". Later,
its operation was extended to the former Part
'B' States except the State of Jammu and
Kashmir by the Adaptation of Law (No. 3)
Order, 1956.

The subject-matter of the Bill is relatablc
mainly to entries 2, 12 and 13 of the Concu-
rrent List of the Seventh Schedule to the
Constitution and incidentally to entry 11 of
the Union List of the Seventh Schedule to the
Constitution, which have been applied in
August, 1972 with suitable amendments to the
State of Jammu and Kashmir by an order of
the President under Article 370 of the
Constitution.

The main objects of this Bill is, therefore,
to make legally valid the documents executed
before our consular officers when produced in
evidence in a court of law in the State of
Jammu and Kashmir in the same manner as in
other States as well as to make the Rules
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made under the 1948 Act applicable to that
State as they apply to any other State in the
Union of India.

Section 8 of the 1948 Act confers on the
Central Government powers to make Rules to
carry out the purposes of the Act and spells
out certain specific matters with reference to
which Rules may be so made. This section
does not contain any provision regarding
laying of the Rules before Parliament. I also,
therefore, take this opportunity to propose
inclusion of Clause 3 in the Bill, incorporating
the standard provision regarding laying of
Rules before Parliament in Section 8 of the
1948 Act.

With these words, Sir, I commend this
Bill for the consideration of the House.

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration of
the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SURENDRA PAL SINGH : Sir, I
move.

"That the Bill be passed."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 P. M.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch at two
of the clock. THE VICE-CHAIRMAN (SHRI RAM
SAHATI) in the Chair.

I. THE APPROPRIATION (RAIL-
WAYS) NO. 4 BILL, 1972

II. THE APPROPRIATION
WAYS) NO. 5§ BILL, 1972

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : Sir, I beg to move :

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-
73 for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

(RAIL-
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"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain servi-
ces for the purposes of Railways during
the financial year ended on the 31st day of
March, 1971, in excess of the amounts
granted for these services and for that
year, as passed by the Lok Sabha, be
taken into consideration."

The questions were proposed.

DR. K. NAGAPPA ALVA (Mysore) :
Vice-Chairman, Sir, [ have always considered
the Railways as the nervous system of this
country. It is also the lifeline for the progress
and development and also for the cultural
development of the people of this country. It
is also the biggest public Sector undertaking.
There are a large number of railway
employees and I must take this opportunity to
say that comparatively this sector has done
very well in ihe matter of management
because there have been few strikes. It is very
necessary that at this stage the Government
and the Railway Ministry should give top
priority to how to manage more efficiently
this Department taking into view certain
undesirable things that have crept into this
organisation. There is ticketless travelling
which is a menace and a sum of over Rs. 20
crores is lost. There is black-marketing in the
reservation of railway tickets. There is
smuggling, particularly inter-State, in
foodgrains and other articles. More serious
and menacing are thefts and dacoities. Re-
cently there have been violent agitations in
this country. For whatever reason it takes a
turn when they think that the easiest target is
burning of railway stations, attacking the
Railways and stopping of trains. That has
become a common feature of these violent
agitations. This must be put a stop to. It is
considered to be a very vulnerable target
because it is not a protected property. In fact,
there is no protection. The Railway Police,
from what I know of the South, is considered
to be a very weak force. Actually the Minister
was telling us the other day about his
helplessness. There is no proper legislation or
Act and they do not have enough powers. Co-
ordination and co-operation between the State
Governments and the Central Government
cannot be had. There are certain difficulties.
While referring to these things briefly, I have
certain points to make. I have to congratulate
this Ministry. They have been quick in
taking decisions
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and effecting certain improvements. I must
congratulate them for handling the strike in the
Southern zone recently in a very effective
manner. | have to congratulate the Ministry
again for the scheme that they have introduced
for the participation of labour in the manage-
ment. It is a good step, but where this
Government throughout has failed is in the
implementations of the decisions it has taken.
Here in this case I am appealing to the
Government that this should be implemented
forthwith, with all strength and courage, so
that the participation of labour in management
becomes full, with their happiness and
confidence the improvement of the adminis-
tration goes on and strikes are also avoided.
Strikes have become a disease, a chronic
disease, a disabling disease in this country. As
such in this great Public sector let us set an
example by putting this scheme through in a
very effective manner. There is a policy which
I welcome and that is the conversion of MG
lines into BG lines as early as possible.
Coming from the Mysore State, I must make
one point. The Railways are seriously consi-
dering—-that are convinced also—construct-
ing the Hasan-Mangalore line. The line has
started, metre-gauge. I am making an appeal to
the Government to take a decision to have it as
broad-gauge because hereafter, the time for
having metre-gauges has gone. Particularly, a
line of such vital importance as the Hasan-
Mangalore line will have to be and should be
of broad-gauge, and I am hopeful that it will
be so, that a decision will be taken and work
will be started and it will be finished by the
end of 1974.

Then about link lines, I am sure that they
are at them, but a plan has to be drawn up to
see that link lines as between the States and
also inside the States themselves, lines which
have been left to for so many reasons, are
taken up and finished at the earliest time.

About ticketless travel, I do not know
whether the Railway Ministry is at it, but that
menancc has to be stopped.

Then about smuggling in the railways,
what I have found out in our State is this.
From Mysore to Kerala or from Mangalore to
Malabar in all the trains, and particularly in
the train which leaves Mangalore at 3.00 p. m.
there is so much of smuggling. It has become
very difficult to control that. And other things
are also there which will have to be looked
into.

About thefts and dacoities, I understand
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that the Government loses Rs. 14 crores on
account of these things. These are rising to
menacing proportions and here again it is
necessary that immediate action will have to
be taken.

Sir, about those agitations, some method
must be found out to see as to how to stop
them in this country generally and for that I
say that the railways have to be protected. It
is a question of protecting the life, honour
and property of the people. For that, I suggest
that there should be a police force, a semi-
military force, like the Border Security Force
which has proved its very noble role during
the Bangla Desh crisis and in the Pakistani
war. Such a force should be built by the
Railways at the earliest possible time. It must
be considered as a semi-military force and
units of that force must be kept in some of the
important points in this country and aid and
help must be given at the earliest time, and
the fact that security and honour will be
safeguarded by this Ministry and the
Government should be proved to this country
within one year. It is very necessary. Times
are changing so fast and things are moving so
fast, and I say that the Railway Ministry
should set an example. Sir, I also feel that
there should be a strong intelligence service.
That intelligence service must be really
strong. In what way to coordinate this
intelligence service of the Railway
Department with the other intelligence
services in the country has to be thought of.
Again, Sir, it becomes very necessary that a
comprehensive legislation should be brought,
a legislation where we will have the power to
punish the culprits, punish the dacoits and
thieves. 1 strongly feel that these
people must be treated not only as anti-social
element but also anti-national elements
because these elements particularly in  the

North  Eastern Railway and certain other
border areas take advantage of the position
and create trouble. Once again I am saying

that while you have decided that a Bill of this
kind is very necessary and must be brought,
let it be brought at the earliest so that you
may not plead in this august House your
helplessness while answering questions or
when the issues are raised that you have no
powers, that you have this difficulty or that
difficulty or this lacuna or that lacuna in the
legislation.  So whatever legislation you
bring, let it be a  comprehensive
legislation without loopholes so that you
may have the fullest co-operation of the
different departments and the States as wecil as
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the Central Government. With these words I
support the Bill.

Once again | say that the speed must
increase. There should be an effort to make
this largest public sector organisation the
safest and the most efficient sector setting an
example before the country and also looking
to the safety, security and protection of life,
honour and property. With these words I
support the Bill. Thank you, Sir.

qfgd wawt waw  faart  (wsq
93T : ITFACEAA AT, A (qAIF GG
Frar & & 3a61 aq4T 791 F
99 a1 & WATAT BT =7 AT @ T8
A Argar g fn gegiv aify frafer %
AR § OF 9oy F 3 fe s A7 #
AT IF 9 72 § F AT 3T I 1@ ATTN
YA A0 R0 F OF S A ggAeAr o
a7 {wlTeze 4 a3 79 47 97 & fA9-
% T AT g7 42 A4 IT 97 fFrav
a1 5 St feqra A 2 32 a7 7T 30
ST =i« 37 waw AT § 937 IIMAT
a1 % A% g9 A0 &7 FAT A1 AT
A wgi | &9 39 faarar fv oW a9
FAAITE IIAT ;AT AT HOA
AT 771y fqgag w7 9 g9 feqfq g7
AT TAT & AYL IAFL AQON qF FAIAT 2
e sa a3 o 1 g1 a5 w2 s | aafr
ZITZAT ZAT & T 9T A6 AW qFAT
A ZIU AT @A ared e ol
4 a8 @ ag feafs faawz 2
T Afrat & @ afwat § grar A
FAAT BN TAT GIAAT 90 ATST F0U0 | EH
0T €39 A7 # {7 927 gar o Aan
T EIACAN WATT H ATAT AL A
AT A1 240N S 43 2, fafzr & s
H SAeEl & qzer oA Afoar f @t
AT TATAT JA(T AWT i AT AT
e GHT | IART AT 79 fAopy 97 Hrar
&l 737 @t Afwar & war sy
4% W1 3 fzam o g% & fF @ w7
FLOF &AM 7wy, qar feafr ot
AT GERAT 3 | 59 39 ag gEW T Dy



157 Appropriation (Railways)

et et At #r gl § gurar
i feafy s grar sl AT gz FE9
o=@ GrauT AT WATAT F TA ATAT
97 g% 2\ gEifer qgar #7 wror E9
fagas FandT H @ FTIT AT 7 |
Zadr arg A oEr &1 d, W@ fr w4
AT gIAAAT S F THT F IITAT AT AR
ag @IZT Argal B FE A1GAT A A
FIA FT AT F ) ATA YA T AT AT AT
gur 2 fr fagr s & dAma 7 Az
wmar g1 9951 & 5 7 37 w53
g fr o adr feafs & ooas @@ W@
ATIA HT AS[ LA ATEA d Fod(a 77 fzar
STAT ATET | A AT A A AT gl
grir ate wfedi w1 7 AT At wfaw
FUIT AT T AT F AW S HgfEar
Fiar & IaN A g7 A et gua
% 7o ®19 & faq ggqo far At S
o =g &1 7 grafasar 4w,
gt fAvig FAT Foqe7 Fasas 2§
%7 =9 wed FT IITAT FEATE §F T
fr wr oft @z a7 & A7 F A=A F
fr STFT BATA WT TA AT ST 1 AR
wreAad F o qeq a1 feafy & I sqaa-
g7 YT wifzar & sva grET ME 99
@ & 1\ gz fafew & sF & ArET 3
g9 G971 aga At FEIfAai 4f 17 qvAr
GYAT TAATH 77 (AT w7 9 q T
far forg wendt &7 ST AT FAE AT
fasr 7€ 39 IFi4 GET ATIT AT 4T
FE 7T AT FE 9L FEA AL AT
g & FYT Az 77 AT qAqrfeaT AW
& | FET TAT SET Al 459 T § 94g
grafaFar & #9 § 77 sEAgr qifar
ATZA F1 FAT AT F AAT HIAIAT
guaar # | g Frer Az 8 fF faad
o AT Zwe o afawr ar afar
g oIdc | W E ; 98 w9 e
fr 917 TATAATE &1 F1H ® AT AT F
zfequr 1 &7 AT I AT AT FIATH
T fasmarsr g SAr
qgar § afaw &1 #rT AT fHT sEAYL
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q TIILAT FT AT THAT F10 § AYe faw
TITEET F Zferor FT AT ITET AT FNAT
&1 @ ¥ w0 H AT 3d) feafy & oz
qTF Z0A & w7 oar agr feafa

afg Az AT AT AZT TIM ATEA A
#, agT g1 AT A & MbEAT AN S77-
9T F AT H, AT AT AT AT IAT HI<
afeam F1 sFr7 9 g1 AT |

ot wgArT awht (Iwc wdw)
fraa #ra &1 Z0m

9o wawr wmE faad ;o s
FEF aY Hre, TaAr | gy g, 90 di
ZNT | FFT T FA4T fZar g @ I
#17 Zfqwr F =97 F7 07 1w FH
a1 J w1 WA 9z & fF amn §r
Afger g straer | 3rF qrw § fega aem
F3aT @1 Ffaw w1 oarwr G q@
AT /A AT 31 %0 | AT AT AT AW
a1 TETE A fGage F a4 § 3w A
A IFHT TIAT 2, 4Z AT ATAT WAT 7
f 7zt adr ared w97 & qrow wEr
TFAHT, Tz AT TIT A Fopw A9@
g AT AT FT AT FH FTRAT
ar TAHT AT 90 €7 ¥ sy AqrEes
FYAT F1EAr g 5 7 97 a7 uw @gyoar
UF WA FTWSA &, AMCT IW F A T3
WO F A% T avrmE g g, 9T
YT FLF ATT FT AT IARI AZF (17 37
FT AT 399 F93T & gAgrd 37 a7
0T 2 |

ot A anit : g =g gAE
& | 29 A0 AT TR oA A § oAl
qATE FIT F |

Go WAt sarE faard : gerae

AT NI AT ger H PIAav
FTEAT § S 8T HTEAT 4129 3T 07 £ |
Az 2 5 3z wames § gaba w7
a3 2 s o1 WearT ggdn § war ®
fady, sar w3 frdr s1om Bt aex
qAET 9T FF AT & ar fawre amdr &
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T AT &1 | w9 e, awer f1roA9l
fr arer @Y% AFTAT T IAF TLEAT
ATaFTE0 FY AR A1T wrdr A qdq=_r
TE AT HEAFT A1 | ITHI TATAT 4T,
T F foeq F@d a7, WY F wHanfay
F Tiar A | w5 A7 awegr fFEEr 9
T grgeq 921 £,9C ¥ 2 gasr fawe
aq4T & St star g1 w47 R gay ITAr
I g, AT qAG TEIIA FIF FLAT AT
fasr geawTa, 37 I et a9 2
war & & 21, a7 @ e awar g
aregzifas & #f at @wx fawmz aadr
AT Wil aus 7 ALY avar oo
ag feafy T & gw 3|a & a17 AT
#1% yfgars 78 &7 @Far, a7 @Y
wAtag ¥4 A feafs ¥ o+ 2
fr ¥t w3 qfew w1 Bar w7w q
3T & of [F TUFT ITATC F7 aF |

Ty @ o T 9 Ge 4n, 2 a1
a1 @1 aeat 21 g% 8, #1% 39 auyr g
Fagra feafs WA 7 o9 gfam w1 w0
2, 4z w1oz gt wE 4t f oF g i
¥ faad fr do-faeiard § ag¥ asfan
F OFE-9FE qAGT <A A, TG0 W HAT
% Faufaar &1 9FE AF TAT 1 AR
Fror gz & fF @3 = gfes & ar frey
e W oot g wzAr 0 gfenfag amfor
g, wiafas gfew sa%r q@EET &3
WE

54 A% g E @ 38T a7 w@fe-
1T ¥47 4 21 fF 3% AT 97, WA F
fezat %, 397 & «xud] 9% (5 9 3y
ATl & AT § g0 FAAT FriEn
FT q% AW F1 9FT TF, AL FLT% |
ga®r qur afgere g v s o1 sar-
o W o a1y | 98 T4 % s Peer w5y
qFE 41 gaL 4 § F 97197 93 A7 q7
a9 fawrd fr wo% avgey § v faar
STy AT AT A foar wrw 1 gw oA §
AT BT 1 § AT ITF0 #IT ARAET
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fasr <gr & fr 3z o7 feg oar feafaag
A9 # qar #vd 7@ amfoRt F1 gz 47,
AMAT 1 A=A F1 1 7T avg w0 feafqar
FrETGar g wWr & ar o frare
AreaT F gArq fzar, gF € Tar awar F
fF oo Iuamr Heqrq F 7T A7 03 qr37
T 957 349169 g1 AT 2 AT 9% HA19-
@ g1 aar g {7 9aF q¥sdq o ar
a7 Z1 0 a7 ;aarteqt § v 5w
FHT 43 BT ATATT AT BT GEr § IT 97
awg® qrdy Ay darr 5 ard o9t 9z
a3 F afywifeadi & gwm F gr 97 a9k
o1 afexat g1, A9C0G &1, 395 qF3a 7
AN 337 7% | oAr feafy wTAA # dar
grr =ifgy | w7 g5 9z feafa w7 W
farafl g ag as @ vEa 4 5 =22
w1 qfag st & ag ez g a2z 3=
& 2, A% YA W &, 397 T ATUET F
qreatEa 1 fadr gan e G4 2o
zafas wo Fwa gam ag 2 fr smsg
Zr oar fas sy faw freow ar dar
afq 1w Rz fear snd stz faad
Ia%1 48 w17 &f 05 o7 § 59 I9%
a7 # Z9 A qUadl 1 98 T\ 57
T AT S FA § IARr g aAnfaa
FLAF | TAH 90 AT T gfawry
g =fgd’ )

HT AT AT A FT IGT A GrEr
g § @ oy afaw am ag =
Fgar Jrzar g fv ga dwifas gu & amr-
T T AT AAT AT & AT AT HwhA
A F gAAE FTOA AL W&y
ST T7 AT AL WCBAT 7 37 9reT A TAT
A7 =T Frae § fqaer 97 o A ar
7 17 qg T, AF AT T F Ay
qgar al gy awA B Fwy 37 foeg
w37 9% § i fasrer gan? ast feaar 2
& AYT FAFT IV B 2 Fwar T A7
Fraet X3 wreat 9% g A o A
&\ ;1w wag 3z feat 78 & P frser
FT ITANC TAF ATIAL & ATT ST737 F3707
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AT FEH | FIE 93T TAAT faoer qav wwar
Ag% & 1 gl gt fawe, P afe, 9o
Fear g of & otraw & 79 & g qafey
2V §F, 395 FIH AT 9% | 4§ 45T 9AA
¥ AT { Fg @E 1 AT FANFAT ZA

SRET & fa% W7 g9 geaed § 934F g
wiar § 1 g A Ara g, Feeg s3en @

A wArag w1 g feafy ® gard &
fadr &Y qqraqi & gerd TEAar arfEs
g fragaa fMoa & at v a1 F
fauta = & A1 ¥ agow g1 AT 3N
9% sWar w1 g g 1 o oaw@ &
AT F 79 AT §, WA F1 AT FEAN
§ Rade ¥ wpfa F1 w0 F@ E,
1% IHT AFTL § USE F AL H a7 RAT
gE Y- §, 9E U F FI3T B qHZ
Tl g AV Efay 2w 98 A9r SR
F@ & fF oy A ® St AT AFEA
14T & 47 99 q1a1 77 At fForg &,
SRt favr Far 917 39 ST e A
ot wearorT1 7 afe & 3% IZfEa w4, IF
S HLAT, IH ATT AFTAAT, TH PA FAAT
¥ ar9 § 39 fagav &1 9947 F@r § |

SHRI PITAMBER DAS (Uttar Pradesh) :
Mr. Vice Chairman Sir, for some time now, |
have had an opportunity of going into the
problems of the Railways rather deeply, and
Sir, I have had the facility of knowing most of
the things which ordinarily people do not
know. I have also been following with interest
the news items and the statements that have
been appearing in the Press, particularly after
the new Railway Minister has taken over.

Sir, I have also read very attentively the
speech of the Railway Minister delivered in
reply to the debate on these two Bills in the
Lok Sabha and I am very happy to note that
he has stated very skillfully, of course,
because he is capable of doing it—the prob-
lems that the Railways face today. He has also
suggested some steps that can be taken and
has enumerated some of the steps that he has
already taken to solve them. I am in
agreement with most of them and I wish he
has more time to implement them. It takes
time to study the problems of the Railways
and more time to find out solutions for them
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and still more time to implement them. I wish
he has time enough to implement all of them.
Sir, during my stay in this House during the
last four years, I have seen half-a-dozen
different faces, new faces every time, in the
ministerial chair of this department just as I
would see half-a-dozen different saris on the
body of a lady in a single day, Sir, I think
quick changes, particularly in this Ministry, are
a hindrance to the achievement of the results.

SHRI MAHAVIR TYAGI : Birth (berth)
control must be exercised.

SHRI PITAMBER DAS : I hope you are
doing it at this age.

I share fully the worry of Railway Minister
in regard to the destruction of the railway
property. Unluckily, whatever may be the
grievance, and whatever may be the occasion
for it, railway property is the first casualty. It
is not only a question of replacement or repairs
of the railway property , but it is a question of
a lot of inconvenience to the passengers, and
sometimes it is a question of risk to their lives
also. Looking at the magnitude of the problem
what I suggest is this. Let us amend the law so
as to provide a minimum punishment for the
offence of destruction of railway property.

SHRI MAHAVIR TYAGI : Why mini-
mum ?

SHRI PITAMBER DAS Minimum
means less than which the courts cannot give.
Supposing we say that it should be punishable
with imprisonment for six months. The courts
then can give improvement 'upto six months'.
It may even be hours. But for this offence we
want the court not to award less than what we
prescribe. That is why [ say 'minimum
punishment'. It may be considered as a special
offence. Not only destruction to the railway
property but even obstruction to the railway
working should also be made a special offence
under the Railways Act. That is my
suggestion. Sir, | remember some time ago
there was appointed a high power committee
on security and policing of railways. If I
remember rightly, that committee has also
made a recommendation of almost the same
type. It is high time that we implement that
recommendation.

Sir, the railways have got two sources of
income : passenger traffic and goods traffic.

So far as passenger traffic is concerned, I
wanted to suggest the abolition of some o
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the classes. AndIreally admire the way in
which and the time of which just on the eve
of this discussion, the Railway Minister
has made an announcement in this House
about the abolition of second-class. I
congratulate him for this. That opens the
way for further abolition of classes.  For
instance, air-conditioned class can Dbe
one, particularly ~ when there are so many
other sophisticated modes of travel.  Air
travel is there. There are air-conditioned
buses running between several cities. The
persons who travel in air-conditioned class,
have mostly their own cars. If wc abolish
air-conditioned class, it will be good,
because air-conditioned class is a liability
on the Railways. You have to spend
more than what you earn on the air-condi-
tioned coaches. This energy can be used
to carry many third-class  passengers.
Therefore, along with the abolition of second
class, if the hon. Minister could make an
announcement about the abolition of air-
conditioned  class also, it would, I think,
have been all the more more good. Now,
particularly, with socialistic trends too, many
classes do not fit in. And then we have to
be very clear in our minds whether we
want to provide more space for people in
general or more luxuries for some of the
passengers. So far as I understand from
the speech of the Railway Minister in the
lower House, he is very anxious to provide
travelling facilities for as big a number as
possible, and therefore I expect him to
implement this suggestion also. Of course,
he will take his own time to study this
problem and then implement it.

With regard to goods traffic, Sir, the
Minister is probably aware that only about
25 per cent of the high rated traffic of
sophisticated commodities comes to us and
the rest about 75 per cent of that traffic
goods goes to the roads. I can understand
that there is one facility that the roads can
provide which we cannot. The road
transport can take the goods right from one
godown to another, which we cannot. But
there are certain other things which compel
the traders to go to the road transport and
that we can help. For instance, we do not
effect quick and safe delivery of the goods.
In some cases, probably there may be some
difficulty, but in other cases we can avoid
it. We can avoid this delay in the delivery.
And then is the question of compensation
claims because in the case of railv/ays 'theft
and pilferages' is also an item while in the
case of road transport, there is none. I
would suggest that for quick

and safe delivery of the goods and for avoiding
these thefts and pilferages we should
minimise the transhipment points. We will thus
be able to reduce the mischief most of the
thefts and pilferages take place when the
transhipment of the goods is there. For that,
conversion of metre gauge to broad gauge
can be an effective way; I am glad the
Government has taken it up as a matter of
policy. They are converting metre gauge into
broad gauge. I would like that the imple-
mentation of it be expedited. Then, Sir, if
the goods trains are speeded up and train
stoppages are reduced, particularly for long-
distance traffic, then also thefts and pilferages
can be minimised, Sir, about 75 per cent of
our earnings is from low-rated commodities—
the bulk goods as they call it. The Railway
Minister, in his speech in the Lower House,
has expressed satisfaction that he has been
able to carry large quantities of foodgrains,
fertilisers, cement, coal, etc. It is of course
the responsibility of the Government to carry
these goods from one place to another but
being low rated they do not add much to our
income. Unless the Railways are able to
attract high-rated traffic, the earnings cannot
go up and I suggest that to attract this, let us
have sort of co-ordination with the trade at all
levels. We have got Users' Consultative
Committees at the divisional level, at the re-
gional level and at the national level, in
which trade also finds some representation.
But looking at the formation and constitution of
those Commiittees, it appear that they have some
a very low percentage, and trade being a
subject in itself, the greatest subscriber of
the Railways, I think we should have separate
Committees for these traders at all levels.
They should feel and have a sense of involve-
ment and participation in so far as the goods
traffic on the Railways is concerned. Some-
how, we should be able to rope them in for
using railways for  the transport of their
sophisticated goods. I think we can do it if
we form committees of theirs at all levels in
which they may be able to express themselves
fully, they may have opportunities of ventila-
tion, opportunities of meeting the Railway
officials, discussing the problems with them,
finding out solutions, etc. In this way, I hope
we may be able to attract that traffic also.

In this context, Sir, we have often heard
about shortage of wagons. It has often been
said that the wagons are not available, there is
a shortage of wagons. In this Supplementary
Budget also, the Department has ordered the-
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procurement of about
Is that so ?

15,000  wagons.

SHRIT. A. PAI : Now it is 40,000.

SHRI PITAMBER DAS:
sand would be for three years.

Forty thou-

SHRIT. A. PAI: Yes.

SHRI PITAMBER DAS : I am talking of
one year. Fifteen thousand for this year. I would
draw the attention of the hon. Minister to the
Railway Board's denial on July 9 regarding the
shortage of wagons. What they have stated is
that there is no shortage of wagons ; only their
availability is not as it ought to be. I also feel
the same way. The detention of the wagons—
the tension created over this mostly has been for
a period which is more than what ordinarily it
ought to have been. So far as private traders are
concerned they were anxious to keep on their
stocks in the railway wagons to avoid hiring
godowns because the rent that they would be
required to pay for the godowns was probably
more than the demurrage that they would have
been required to pay for detaining the wagons
and keeping their goods of them. I am happy
that the Minister has declared a steep rise in
wharfage and demurrage charges from Rs. 140
to Rs. 250. I think it will reduce detention of
wagons by private traders. But what about the
public sector ? If the Minister were to look at
the figures of detention of wagons so far as the
public sector is concerned, particularly, steel, he
would find that in the month of May in
Rourkela ordinary wagons were detainted for
131 hours and it went up to 147 hours in June.
The figures for box wagons were 44 hours in
May and 57 hours in June. So far as Durgapur
is concerned ordinary open wagons 134 hours
in May and 196 hours in June ; covered wagons
152 hours in May and 168 hours in June. Bhilai
surpassed all of them where the figure for
ordinary wagons was 124 hours in May and 156
hours in June as against a schedule of 36 hours.
Box wagons 39 hours in May and 61 hours in
June. Average number of wagons detained daily
was ordinary 252 in May and 306 in June ; box
wagons 311 in May and 344 in June. These are
staggering figures. I would like to know from
the Railway Minister as to what he proposes to
do with regard to this sector. This is a part of
the Government machinery. They could not
manage the traders without increasing the
wharfage and demurrage charges
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is a part of the Government more or less can
be tackled even at the governmental level. So I
would like to know what the Minister pro-
poses to do in respect of this.

These are some of the points which I
should mention. Regarding some other points,
I find that the Railway Minister is fully seized
of them. He is conscious of the matter and he
is also trying to do something or the other.
Once again [ wish the Railway Minster could
be allowed to stay in this office for a fairly
long time j ust to find out solutions to these
problems and to implement them. I again
congratulate the Railway Minister for some of
the thing that he has done.

Thank you very much.

SHRI N. G. GORAY (Mabharashtra) : Mr.
Vice-Chairman, Sir, when Shri Pai took over
from Shri Hanumanthaiya, we had expected a
number of things because he had worked very
hard in the LI.C. and the results that he
produced were very promising. It was under his
guidance the L.IPC. had prospered as it had
never before. Therefore, it was with high
expectations and hopes that we looked forward
to some break-through so far as the Railways
are concerned. I am not in a hurry at all to say
that the expectations have been belied because
the period that has elapsed is very brief. I have
every confidence that, if the hopes that were
expressed here by Shri Pitaraber Das were to
bear fruit what he achieved in the L.I.C. he can
repeat so far as the Railways are concerned. If
he really makes efforts to achieve some break-
through he can be confident that all the sections
in this House and the other House too will sup-
port him. So far as this Appropriation Bill is
concerned, I have to make only a few points.
One is about the wagon shortage to which Shri
Pitamber Das has just now referred. This is not
a new problem at all. I have been hearing about
it for the last three or four years. When there
was unrest in West Bengal, particularly in that
region we were told that the wagons got locked
up. It was very difficult to bring them back. The
number that was given to us was in thousands.
Now that the critical phase is over, now that
there is no unrest I had hoped that it would be
possible for this country to have a free passage
so far as wagons are concerned and that we
would not be again facing this shortage. A year
has passed. The war is over. There is no crisis
in Bengal. Still it seems that we are in short
supply so far as wagons are concerned. This
shortage of wagons leads to many diffi-
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culties regarding movement of coal and other
commodities. I would certainly take this
opportunity to congratulate the Railway
Minister on what he has done for the drought
areas. We are facing a very acute drought and
hundreds of wagons have to be moved to the
scarcity-hit areas and the flow of grains and
cereals has to be maintained. It is really to the
credit of the Railway Ministry, the Railway
Board and the Railway Minister that there has
not been any complaint so far saying that the
movement of foodgrains has been delayed or
stopped. The food stock constantly being
moved to scarcity-hit areas. I would at the
same time like to warn him that the Railways
are likely to face graver problems. This crisis
is going to continue and it may continue for
the next eight or ten months. It is not only the
carriage of foodgrains within the country. If
we have to import food from outside, then
from the harbours and ports the grains will
have to be carried to where the buffer-stocks
are. The wagons will be under greater
pressure. I hope the Railway Ministry will
take into account the greater responsibility
which they will have to carry for a very long
time. Then, Sir, I would like to refer to
pilferage. At least three Railway Ministers I
have heard talking about this. Shri Nanda was
the first, Shri Hanuman-thaiya was the second
and Shri Pai is the third. Not only this
problem has been with us for all these years.
Even the areas where the maximum pilferage
takes place have been located. They have
been identified. I remember very well that
Shri Nanda had a very ambitious scheme to
stop pilferage. While he was in office he
made a report to the House that one of the
biggest centres of pilferage was Mughalsarai.
They were trying to tackle it and some very
good results had been achieved. I do 3 p.m.
not know whether that progress is being
maintained or whether Mughal Sarai has
again deteriorated or perhaps even worsened
because we hear that Mughal Sarai still
continues to be a hotbed of such antisocial
and criminal activities, and so far the
Government has not succeeded in
eliminating that particular spot from the grip
of the gangsters. But that is not the only spot
there are many others also. Around about
Bombay there are gangs of such wagon-
breakers who are very experts. They have
got their own know how and their own
means of communication and information.
And T have been told by some of the guards
that they exactly know  which  waeon
contains what. Tliev Hn
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not break any random wagon. They exactly
know which wagon carries what goods, they
break it open. They know where it is to be
stopped. And the poor guard, alone in his
cabin, is at their mercy. Therefore, I would
like the Railway Minister to take some very
strong measures against these gangsters.

I entirely agree with what just now said by
my friend on the Congress Bench abouc the
safety of the passengers on the railways. Only a
few days back here we talked about the recent
occurrence between Modinagar and
Muradnagar, and everyone was horrified to
know that some of the girls travelling by that
particular train were molested. I was still more
horrified when we were told here that the
culprits have not been traced so far. At that
time I tried to make this point that they were
not criminals who had come from outside, they
must be the local people, they must be known
to the police. And if you really put the screw on
them it should not be difficult to trace those
culprits and that something should be done
immediately. It is a question of people's honour
I am sure that both Mr. Ojrreshi and Mr. Pai
will take it up with their own police, with the
local police, and no such excuse should be
given; that the local police is under the State
Government and the Railway Police is under us
and unless there is perfect liaison between the
two, it is difficult, it is not a question that
brooks any delay or excuse. Therefore, I may
impress upon the Railway Minister to look into
this matter and take personal interest and see
that the culprits must be traced and brought to
book.

About these penal laws, etc. I am absolu-
tely one with those who suggested that the
penal laws should be severe and that gome
minimum punishment be prescribed for those
who indulge in this sort of thefts and pilferages
It is a wide spread network, absolutely spread-
ing from Ambala to Kanya Kumari. If you are
travelling in the first class or in the third
class—it does not matter at all either way—
you will see properties stolen, fans stolen,
lamps stolen, the foam rubber mattresses torn
and so on. I do not think that these things
happen while the trains are on the move; when
they go to the railway repair work-shops or
when they are standing at the stations at the
terminu?, etc. it is there that these things must
be happening. I have no doubt about it. No
passsenger while travelling will do that. What

Will lamm r,nA fono
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things? It is not the passengers who do these
things, it is these train gangsters who know
where the train stops, for how long it stops
and who have liaison with the police force
or the railway officers there or the railway
personnel there, who do this, and they get
enough time to remove all these fixtures. So
some drastic steps will have to be taken and
the pilferage will have to be stopped.

So far as the abolition of the air-
conditioned class is concerned, I am
absolutely in agreement with what Shri
Pitamber Das said. There is no necessity at
all for this air-conditioned class. Those who
want to travel in luxury they have got other
means of transport and they should go to
them.

So far as goods are concerned a lot
has been said. It is said that we do not get
enough goods to carry and that is why our
income is suffering. I would like to suggest
to Mr. Pai whether it is possible for
him to think of a container service just as one
exists on the ships. If the railways
themselves own certain trucks the goods can
be brought from home or from one godown
to the railway station in the container.
You put the container on the train and it goes
to its destination. Your own transport takes
it to the godown or wherever it is necessary.
If you can do that, then I suppose it is
possible for the Railways to compete with the
road transport. I do not see anything
wrong in that. It is not as if the road has to
be given to the private owners and the
Railways have to carry only the traffic
between the two stations. The Railway also
must make itself a viable sort of

undertaking. If it has to become a viable
proposition, then I think this way  of
adding to your income must also be

open to the Railways. I would request you to
think about this.

The last point that I wanted to make was
that from the Maharashtra areas a demand
has been made that this long-standing
proposal of having the Western railway
extend from Bombay to Goa should be
undertaken. Coming from Maharashtra I
know how this particular demand has been
there for decades. It is not that it has come
up lately. Now without this line there
remains a gap in the railway system of the
VVestern Railway. I am sorry, Sir, this
particular area from liombay to Mangalore is
still without a rail road. This point has been
brought to the notice of the authorities again
and again that this gap should be closed. I
would like to remind Shri Pie that he can
take advantage of this particular situation
created bv drought. This is a popular
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demand. There will be enough labour to work
on this route. It will be a sort of long term
investment. People will get work for many
months to come. The Konkan area is acknow-
ledged by all as one of the most backward in
the country; there is no development at all.
Unless there is rail transport no further deve-
lopment is likely to take place. It is one thing to
say that let there be something to carry and
then we shall have a rail system. But it equally
holds good to say that unless there is a rail
system there will be no development at all. So
railways are one of the most important and
significant factor in the infrastructure that will
have to be provided if you really want indus-
trial development of a particular area. I request
Shri Pai to look into it from not only the
economic point of view but also from the
humanitarian point of view which point of
view deserves your special attention because of
the particular drought condition in that area.

SHRI JOACHIM ALVA (Nominated) :
Sir, I have about 13 unlucky points to take up,
and I hope you will give me enough time and
not ring the bell. The points may be small or
big. In the first place, I want to congratulate
the new Minister who has taken over the
Railways. I praised him here in this House in
his capacity as the most successful and ablest
L.I.C. Chairman. I compared his work to those
of the I.C.S. Chairman who never helped the
nation. One man would not give me a garage
and gave it to his officer not living in the
building I was residing. I had to sell away my
car in Bombay. He is now elevated. Another
man gave Rs. 5 lakhs to his daughters for
doing business. Anyhow, Mr. Pai has done
very good work in the L.I.C. giving loans for
housing though, after coming out of office, he
realised that the weaker section of the society
did not get the benefits and only the well-to-
do, richer classes got the benefits out of that.
How can we forget an old friend, Mr.
Hanumanthaiyya who was intrepid and
dynamic. He was very quick with his job! But
how he went away, we do not know. He went
the way of a group of Ministers who come and
go from this very Railway Ministry. I hope Mr.
Pai will be longer here.

Coming to the first point, Mr. Pai and I
come from the same town of Udipi. I
remember as a boy of five or seven, we talked
of the steamer and the railway, the railway
coming from Mangalore to Udipi and then to
Bombay, but that railway has not at all
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come. Malpe is one of (he finest harbours of
India. Karwar is one of the glorious sea ports
of the world. Yet we have not done anything
for them. We have mines there ; we produce
gold out of the mines and there is a large
amount of natural wealth in Karwar and
adjoining areas 1 entertained a British
shipping Mission here but they kept their
mouths shut. They were not allowed to go to
Karwar. The railway and the ship building
yard went to Mangalore. When there were two
girls, one with a squint eye and the other a
lovely girl with no squint, they went and
embraced the girl with the squint eye,
Mangalore. The lovely girl of Karwar was left
to take care of herself. Neither railway nor
shipping is coming to this sea port.

SHRI N. G. GORAY : Which girl did
you embrace ?

SHRI JOACHIM ALVA : Karwar— for
sixtem long years in first three General
Elections though I was born in Udipi, I
represented Karwar. The ship-building yard
has gone to Mangalore when it should not
have gone there. Because rich men were there
and poor men live in Karwar, it went to
Mangalore !

Now I want to come to the other point. I
want to mention to the hon. Minister that Lord
Mountbatten just last week was fined for
supplying bad milk in his estate. A British lord
connected with the royalty supplied bad milk
in his huge estate and he was fined. But we go
on supplying rotten milk in the Railways and
everywhere, and we are not able to put things
right. This is the land of Hindustan ; we cannot
get even good milk. I have delivered so many
protests about the supplying of milk. I do not
drink or smoke, but I would like to have milk.
But milk is not available in the Railways.
Recently there has been a suggestion thai milk
will be supplied in trains and there will be
refrigerators for it which will be filled in
Calcutta, Allahabad, Nagpur, Bombay and
Madras on their destinations. We pass the
Appropriation No. 5 Bill for Rs. 21 and odd
lakhs and the Appropriation No. 4 Bill for Rs.
15 lakhs and odd but we are not able to give
(he minimum things in the Railways. Now my
friend talked about theft in the Railways. I
defended a young man of very fine character
during the earlv years of 1939 war. His sisters
were nuns and brothers were priests. He
came fromavery good family.
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He just took one tin of cigarettes from the
military stores in 1939. And he got a sentence
of six months in jail ! I called it a rather horrid
sentence at the risk of being hauled up for
contempt of court. He was hauled up before
three British military judges. Now for one tin
of cigarettes he got 6 months' imprisonment.
But what happens to all the thefts that are
taking place in Railway ? How much money
have you to spend ? You have given away Rs.
71.59 lakhs as compensation for theft of goods.
And again as the Minister has said, Rs. 1.4
crores arc accouted for by theft years after
year. What are the police and other people
doing ? My friend, Mr. Goray, said that lights
are being stolen. By the time you go into the
bathroom there is a light and when you go
again the light disappears. Who is responsible
for this theft ? Why do you not hold the man at
the lowest rung responsible For not keeping an
eye on these thefts ? Or, if you find somebody
doing his job well, then promote him,
encourage him. Give some incentive to those
people to do their job sincerely and with
responsibility. Yoi one man on job for five or
six or even ten compartments and he is never
found there. He is never to be seen on his job.
Promote the man who takes his job seriously,
encourage him, so that lights are not stolen,
things are not lost. The bath-room must be kept
in a good orders. You are charging such high
fares for travelling while bath-rooms are never
in order. They are never kept clean. Water
always pours out. Bathrooms are very dirty.
These are all small things which your officers
must see. Of course, they may not be aware of
these things because they always go by saloons
and airconditioned class and they have no time
even once to find out how things are going;.

Then the question of traffic comes. You
think that your duty is only to put the
passengers on the train. You do not bother
about what happens to the passengers after
wards. A passenger pays about Rs. 40 from
Delhi to Bombay. But he gets no taxi there,
The same is the case at Bombay or Madras
or Delhi. In Bombay the passenger as a rule
never got a small taxi in the past years. The
police man never fulfilled his duty. The big
taxi drivers were gangsters. I took up the
matter with the then Chief Minister in Bom
bay Shri Chavan and I also took it up with
the then Railway Minister, Sardar Swaran
Sinsh. Andas a ri-dnlf “f'm,.
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regular stands were put up for small taxis
in Bombay Central and also Bori Bunder.
Now what happens ? Again things goina
vicious circle. About six months ago the
police came to arrest me when I had no taxi
on alighting from Delhi. Later an officer
came and let me go. I reported this to
IGP Shri Rajya-daksh in Bombay. He
apologised and transferred the policeman.
This matter I referred to Lord Hailsham,
the Lord Chancellor of UK, who was
here with Lord King, then first Labour
Speaker of the Commons, I was sent by
our Speaker to accompany them to the
Taj Mahal. Iasked Lord Hailsham
what happens if an MP is arrested when
he is fighting for a cause like this? He
told me very clearly : It was a clear
contempt  of Parliament if you  were
arrested. Now, these are things. When we
take up some thing, we get into trouble. I
will be taken to the police station. To look
after the railway station is our  duty.
Railway  administration  does not see
whether the taxis come in time or noi.

Then about catering. It should be put
in a perfect order. The boys who are serving
on the railway catering, they are
made permanent.  What  about their
service conditions ? If they want any
loan for their daughters' marriage they
have no money. There is no security of
service for them nor housing. All these boys
are in an absolutely helpless condition in
the railways. It is said they get
commission. What sort of commission
do they get ? You give them a good salary.
Don't you think of providing comforts to
your wife, your children ? Please put
catering in its proper place. You are always
worried about charging more and more from
the passengers. You don't seem to be
worried about providing these minimum
facilities to the passengers. Now you are
going to provide them food at different
places. I do not know whether it is Mr.
Hanumanthaiya's idea or it is Mr. Pai's idea
or the railway Board's. But the general
ideais to provide food at different places.
See the glasses that are given on the
railways for drinking coffee, etc. For the
first time now 1 carry regularly a glass
with me because the paper cups which you
give on the railways are so rotten and
hopeless and are not worth looking at. So
I have to throw it away. These are the
things that are happening. Then see the
conditions of the kitchens. You just cannot
look into them. They are so dirty and filthy.
No good Hindu vegetarian can ever bear a
peep into them. So it is now felt better to
provide food at different stations hot and
good they say.

Then about broad gauge and meter-
gauge. Whenever we go to Guntakal
from Bangalore we go on the meter-gauge.
It is a troublesome business for the
passenger to have to change there. Why
not convert all the meter-gauge into broad-
gauge ? You must have broad-gauge right
up to Trivandrum. Why should we travel
on the meter-gauge ? Convert the meter-
gauge into  broad-gauge. Wheiever there is
necessity for broad-gauge, it must  be
provided. Money or no money, first things
first. You are spending enormous sums of
money. What about the track equipment ?
The  equipment of 19th century must be
brought up-to-date, must be brought to the
standard of 20th century. Then I would like
underground railway to be there in
Calcutta, Madras and Delhi.

In Delhi the population is increasing. The
other day a Czech visitor said in the radio that
when he came here 20 years ago, there were
hardly 1”- Million people, but now there are
almost 10 millions. How to provide transport
for all these people ? If it is a small number,
they can go by buses. But what about people
who live 10 miles and 15 miles away from
Delhi ? They have to be provided with quick
transport facilities. That can be done only by
providing an underground railway. It should
be provided in the first instance in Calcutta
and then in other cities like Bombay, Delhi
and Madras. These places will have to be
provided with underground railways in the
next five or seven years, so that people can
travel quickly and reach their destinations.

Then I come to the railway workers. I
should like them to be made shareholders of
the Railway. Railway is a huge company run
by Government. And it is in the public sector.
Why don't you make the workers in the Rail-
way shareholders so that they get dividends
out of the earnings of the Railways or surplus
of the Railways ? You may not pay them when
you lose heavily.

The other day I took up the issue of Sche-
duled Castes and Scheduled Tribes in the
Indian Airlines. They belong to the weaker
section of our society. It is not my business to
talk about them, because I am not a Hindu.
But wherever there are weakers sections fn a
society, I will take up their cause. Others
know how to take care of themselves. Let
them go to Hell ? I do not care. Railways must
give a lead in this matter. How many
Scheduled Castes have you got in the
Railways as drivers? I asked the same
question in regard to pilots in the Indian
Airline
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the popular young Minister, said that he.,
could not entrust the aeroplanes to Scheduled
Caste pilots. If Mahars can constitute the
backbone of Indian Army, why not they be-
come pilots and drivers in planes and trains ?
After all our Airlines are only 30years of age.
They have to train all varieties of pilots. Why
should we not have a programme to have
drivers and pilots from this section of our
society ? I have sat in the cockpits of all sorts
of planes in the world except in the Chinese
planes who refused to take me on their pits.
The Russians first refused to take me. I did it
and T know the worrits and difficult-ties of
pilots. Similarly, to know the worries and
hardships of the Engine drivers, I have sat
with them in the railway engines in the
Calcutta line, in the Bombay line and in the
Southern side. I know what their life is. Their's
is a veiy difficult life. I have talked to them.
The Frontier Mail driver carries with him the
lives of about 1,000 persons at a time. One
driver wanted only an extra over-coat during
winter. I talked to Mr. Badhwar who was the
Railway Board chief. He said : "No, we have
already provided that". Mr. Badhwar on
retirement was connected with the Briiish and
as soon as he retired he joined the Bird and
Company. He had his own contacts. He was
the man who refused to give an overcoat to a
driver in the Frontier Mail. And a whole, big,
Railway colony has been named after him at
Colaba's Cuffe Parade in Bombay. Who is the
Hell did it. This should be named after good
officers and good workers. But he is a charm-
ing man. I like him. But that is a different
matter. But what is his record ? He refused to
give an overcoat to an Engine driver. He was
not worthy to occupy that big job which he
did. Mr. Badhwar's connection with British
firm and the contracts he got for them came
into Lok Sabha discussion in the last decade. I
got the opportunity of life. I fired hell at a man
who refused to give an overcoat to a most
pressed train driver. Then Railway Minister
Jagjiwan Ram was angry with me. But I
fulfilled my duty.

I want the Railway Minister to give certain
concessions to certain category of passengers.
I would request him to look into it. There are
some weaker sections among the public who
deserve these concessions. There are many
professions in India. Take the question of
nurses or some other professions. They cannot
afford to pay lot of money. The-efnrff thev
should be ffiven concesfiin
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tickets for travel whenever they want to go
home and meet their people. Railway officers
get these concessions, even after retirement.
All right. I do not have anything against that.
Let them get it.

So, Sir, the weaker sections of the society
such as the nurses and others who do a very
tough job or people who earn less than Rs.
300/- should be given some concessions on the
railways or you should provide them tickets
and say, "Well, this is what we can do for you"
and that is how the weaker sections can be
looked after.

I think I have finished almost all the points
that wanted to make and I have nothing more
to say. Sir, one thing I would like to say. The
Railways are a very very important part in our
national life and unless we make the railway
workers the shareholders in this undertaking
we cannot put them to work and we cannot
make them do better service unless we
guarantee, to them food, clothing, housing and
such other amenities. The top officers are there
and they can always take care of themselves
because they maintain the railways. But Sir, if
you come lower down the ladder, there are
workers and others who should be looked after.
I hope, Sir, that the new Railway Minister, who
is a young man and who has got new and
modern ideas, would put many of the things
right and I also hope that next year when he
comes here he does not come with
Supplementary Demands. I would not like the
present Railway Minister or any other Minister
to come before this House with a
Supplementary Demand, because they should
have the foresight to see how much money
they need for the next whole year. Of course,
Sir, the Financial Commissioner for the
Railways is there, Shri K. S. Sunder Rajan who
is a very able man and was a Director in the
World Bank also. I lunched with him there. He
was also the Commissioner of the Income-Tax
Department also and he is here now and he is a
very competent and honest and fine man. Yet,
he or others who come after him should be able
to say that so much money is needed for a year
in advance. You should not come here for
small sums, say, Rs. 5 lakhs or Rs. 10 lakhs or
Rs. 15 lakhs or Rs. 20 lakhs. So, you should
not come here for small sums in the course of
this year unless you want to come here for a
debate or for a motion or for some other
discussion. Therefore, Sir, I would like him not
to come before this House with such
Supplementary
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Demands. I say, Sir, they can easily calculate
right in beginning how much they need and
what not. But, of course, this gives us a chance
to discuss the railway issues. We do not get
many chances every time. I want to tell the
Railway Minister one thing, Sir, and that is
that he must bring the railway line to Karwar,
Kashmir and several other very important
places. Railway lines must come to such
important places.

Sir, 1 had even told in the Lok Sabha that I
would like to have the railway line to Kashmir
rather than to Karwar, because, Sir, Kashmir is
more important to us than Karwar. But
Karwar is also a weaker spot in our national
life though economically it is becoming rich
now. But the railways have rot come there, [
hope, Sir, that the honourable Railway
Minister would see that Karwar is connected
by railway line. I wind up hoping that the
Railway Minister would consider the
suggestions I have made. Thank you Sir.

SHRI G. A. APPAN (Tamil Nadu) : Mr.
Vice-Chairman, Sir, let me first of all raise the
issue of quorum now. I do not think we have
quorum here now. Therefore, I do not know
how far I would be justified in. wasting my
lung power by speaking to the walls here. I am
not very much interested in this except in
giving a few facts for the consideration of the
honourable Minister.

AN HON. MEMBER : Yes, there is no
quorum.

SHRI G. A. APPAN : It is for the Chair to
decide now.

SHRI NAWAL KISHORE (Uttar
Pradesh) : Sir, Mr. Appan says that there is no
quorum.

SHRI G. A. APPAN : Perhaps they do not
like to ring the quorum bell even.

THE VICE-CHAIRMAN (SHRI RAM
SAHAI) : Mr. Appan, you please continue.
We are ringing the bell.

SHRI G. A. APPAN : Sir, let me not waste
the precious time of the House. Let me at the
outset, congratulate the honourable Minister
for Railways because he has come here not to
help himself as many people who have come
here do, but he has come here only to help the
nation. This is what I honestly feel, Sir. Mr.
Pai's entry into the Cabinet is not to help
himself, but to help our country Sir, I have
known his career for the last ten or fifteen
years in various spheres of life and I am sure
that he will render a eood servicp
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to the country now that he is in charge of the
Railways.

Sir, he has told that he wants to provide
more facilities to the common man. Yes,
everybody accepts that. But, Sir, let him not do
this at the cost of speed. Sir, if the trains run
slow, then, the cost per minute on every sector
should also be calculated. In other countries
which I have known, they calculate the cost of
seconds, minutes, hours and so on. At whose
cost these trains are to run slow ? It is at the
cost of the common man. If the trains can run
fast, that will attract many people. Now many
people do not prefer trains. Why ? This is be-
cause they do not keep time. They do not go
and start in time. They do not reach the
destination in time. In the words of a Tamil
proverb, "N. S. Krishnan's horse runs at
tortoise speed shuttle trains now run here at a
speed of only 10 miles a month". In the same
way, some of the shuttle trains run—12 miles
an hour or 10 miles an hour. Are they cycles or
trains? Even cycles run 20 miles an hour. I can
walk 7 miles an hour. I can run 12 or 13 miles
an hour. What is this ? I would make a
submission to the hou. Minister not to let trains
run at slow speed, at the cost of the common
man. The common man wants conveyance—
not only cheap but quicker conveyance also.
What is the way out ?

The buses and taxies are able to ply and
are increasing in larger numbers, and give a
greater profit as there is a scramble for runn-
ing buses or taxies, because it saves time for
them. The preciousness of the time should be
the foremost consideration in transport. Any
economist, any businessman, any industrialist,
any man of commerce should care equally for
efficiency and equally for saving time. He
will care for the preciousness of time as he
will care for cheapness.

Mr. Vice-Chairman, Sir, when I was a
student, in 1930 there was a proposal to run a
railway line from Usilampatty in Madhurai
district, to Srivilipmur in my district via Pera-
yur and Kellapathyi touching Watraip. 1 do
not know what has happened to that scheme.
May I know from the hon. Minister what has
happened to that ? Is it possible for him to do
some thing for that now.

Next, let me come to the question of G. T.
express. You are not running any Rajdhani
Express in the southern side. The southern
people are the worst affected. I do not think
any body takes any particular care of them.
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[Shri G. A. Appan]
activity. Not only the Tamil Nadu
people travel there, but people from U. P.,
Haryana,  Punjab, = Madhya  Pradesh,
Mabharashtra, = Andhra Pradesh, Mysore,
Tamil Nadu, Pondi-cherry and Kerala also
travel there. Is it too much for me when I
say that that is not only the spinal cord of all
railway activity, but it is the longest of all ?
The GT Express route should have been
given the first preference to have a faster
train like Rajdhani Express. Now I am
told it is going to be delayed. May I appeal to
the Minister, in the interest and in the name
of the people from all the States which I
have just mentioned, to run Rajdhani Express
inthe G.T. Express route sooner than
later, and at least till then, speed up the GT
Express time to 33 or 35 hours? The
Minister has said the train runs at 100 Kilo-
metres an hour. Even at the rate of
100 Kilometres away, it takes only 21 hours

leaving aside  six or seven hours for
stoppages. It is not possible ?
Once 1 was speaking to the General

Manager of the Southern Railway in Madras
and he said that he was trying to speed up
and that the GT would take only 33 hours or
so from Delhi to Madras. Two or three revisi-
ons took place since but not even one minute
was gained in the time table. Is it too much
for Minister to help us ? He also comes form
the Mysore State. He should give an
assurance on the floor, the House that
very socn the GT would be speeded up. 1

had the experience of seeing this train
running late by three or four hours and
also saw the train making up the delay a
number  of times. It is realy possible to

speed up the GT Express. I have had talks
with Mr. Ganguly and Mr. Baliga and others
and told them that it was possible to run the
GT from Madras to Delhi within 30 or 32
hours or, may be, 36 hours.

Also please see that the trains leave
Delhi and Madras by six O'clock or seven O'
clock the evenings to reach these ends in the
mornings. A few of the trains are habitually
late with the result that we are not able to do
our work either here or there. Because of this
we have to waste our time. He may also
please see that the GT leaves both ends at
about six O'clock or seven O'clock in the
evennings and reach both ends at the most
eight O'clock so that we are enabled to get
the morning connecting trains at both ends.

Coming to the railway system, I have
been often requesting the Government to pay
some ""s""' attention to the backward
area of

[RAJYA SABHA |

Bill, 1972 180

Tinnevelly. I have been requesting that a line
should be given from Tinnevelly to Cape
Comorin, Nagercoil and Trivandrum. It has
been taken up now Mrs. Gandhi had inaugu-
rated it. But let the work be speeded up.

Mr. Vice-Chairman, Sir, I entirely agree
with my friends, Mr. Goray and Mr.
Pitamber Das, with the facts they have
given. On all these he can act. The Minister
is an active Member and thinker and I am
sure he will do his best.

SHRI PITAMBER DAS : The Minister
did not need my certificate for it.

SHRI G. A. APPAN : I did not say that;
you gave only the figures. If you gave certi-
ficates it is worth it.

About ticketless travel people have made
many suggestions but late running of trains
should be avoided now.

Another thing is about the time-tables.
Time-tables are supplied to the Members
and the public but it is really very
unfortunate that they reach the Members
very late. The time-tables should come out at
least 10 or 15 days before the introduction of
the new timings.

It is really very unfortunate that a State
capital like Cuttack does not find a place in
the mail and express train timings. I hope
this aspect will be taken note of and
necessary action will be taken.

We are exporting wagons to other coun-
tries, we are exporting rails and we are even
constructing railway lines for other countries
but it is really very very unfortunate that we
are not able to run even a few of our express
trains fully vestibuled. Even in the GT Ex-
press there are not many vestibuled bogies. If
the entire train is vestibuled we can save a lot
of time. (Time bell rings) Mr. Vice-Chair-
man, please give me five more minutes ; not
more than that. Let me request the hon.
Minister. . .

THE VICE-CHAIRMAN (SHRI RAM
SAHAI) : There are many Members to
speak.

" SHRI G. A. APPAN : Only two or three
more points I have to make; Sir, I want your
protection.

Regarding membership of the Railway
Board I want to say something. Many people
say that the Railway Board is a
supernumerary institution. Whatever it is, I
have got nothing
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to say about it. Itis a Cabinet decision, a
decision, of the Government. Let me
only appeal to the hon. Minister to at least
have there one or two people from
among the Scheduled Castes and
Scheduled Tribes as Members in the
Board. It is not that our people are not
very clever; our people are cleverer than
some of your people. Why not make history
by including a Scheduled Caste Member in
the Railway Board ? I do notthink you
have anybody in the Service
Commissions.  Please see that there is at
least one Member for every three Members in
the various Railway Service Commissions.
Let me also say that you should please
appoint a a Committee to go to the various
Headquarters offices of the Railways to find
out how much injustice and how many
irregularities have happened there and how
these poor unfortunate dumb brethren have
suffered at the hands of the caste-ridden
unscrupulous officers. It is not a matter of
pleasure for me to call them unscrupulous
but lo; I have seen many ot these things
and persons personally. Iam going to cite
some of the instances for the information of
the House. Vice-Chairman, it is really very
unfortunate that in the Integral Coach
Factory there has been a very recent case.
There almost all the reserved jobs are being
filled up by non-Scheduled Caste people. I
would like to read out the names here.
(Interruptions) Anyway I will give the list
to the hon. Minister. (Time bell rings)
I am prepared to sit down, Sir. I cannot
disobey the Chair. If you give me time for
three or four Jacts to be placed before
the House I will speak; otherwise I will sit
down.

THE VICE-CHAIRMAN (SHRI RAM
SAHAI) : All right; you wind up in two
minutes.

SI 1RI G. A. APPAN : I have to obey
the
Chair. Obedience is very important. You
know about 43 people are to be reverted on
the basis of a test case. One of the relatives
ol a senior member in the Railway has been
promoted against a reserved vacancy
reverting
the Scheduled Caste man just as a test case
to see that all the 43 people are reverted.
Sir,
we all know for everything there is a legal
remedy called 'stay'. Can I request the hon.
Minister to please stay this whole order ?
Let
me give the truth for the inforrbation of this
House. One Shri Dhana Singh was
promoted
in the usual course. Now there was a D.O.
letter from a notorious man in the Railway
Board. Will the hon. Minister please place
on the Table this notorious D.O. letter
which
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SHRI LOKANATH MISRA (Orissa) :
Who is the notorious man ?

SHRI G. A. APPAN : I do not like to
mention the name. The hon. Minister will
find it out.

SHRI LOKANATH MISRA : How
will
he find it out ?

SHRI G. A. APPAN: He will find it
out. [ have also talked about it to the people
concerned. As a result of that one Mr. Chak-
ravarti has been promoted. He 1is a
non-Scheduled Caste man and he is being
promoted to a reserved vacancy reverting
a Scheduled Caste man. Like that 43 people
are to be reverted. I can read out the
names. Chakravarti being appointed in place
of Dhana Singh's reserved vacancy. There is
one Bosein place of Krishnamurthy; one
Dev Raj in place of another Scheduled Caste
man and in this way 43 people are
involved. Can I say that the Minister should
appoint a permanent Panel which should
look into such injustices and grievances clone
to these Scheduled Castes and Scheduled
Tribes by some of the unscrupulous officers ?
I do not like to mention names. I know the
persons, but in decency I will try to leave
them out and leave it to Mr. Bery, to Mr.
Baliga and to our hon. Minister, Mr. Pai.
Let me only say that the hon. Minister
will bear in mind the points that I have raised
and give me a reply.

SHRI SANAT KUMAR RAHA (West
Bengal) : While appreciating the stand of
the Railway Ministry in respect of the
recent in. crease in the charges for undue
wagon-holding and registration fee,
decentralisation of the Railway Board,
creation of an infra-structure for meeting
the competition from road transport and
participation  of labour in management, |
have some observations to make. I wish
to bring some points of bitter public
criticism  to  the notice of the Ministry.
Two Bills, viz; the Apprapriation No. 4 and
No. 5 Bills, have come for the sanction
and rubber stamping of this House.
Appropriation No. 5 Bill demands excess
grants  worth Rs. 21.08 crores.
Appropriation No. 4 Bill demands Rs.
15.16 crores. Together it comes to
Rs. 36.84 crores. We find from the
Report of the Railway Ministry that a sum of
Rs. 14 crores has been lost due to thefts and
pilferages, Rs. 22  crores due to
ticketless  travel and Rs. 71.59 lakhs as
compensation due to faulty handling. The
total comes to Rs. 36.71 crores. The
demands which have been placed by the
Ministry for sanction could have been
avoided
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[Shri Sanat Kumar Raha] money. I think I am
right in saying that the Railways are  the
biggest Government undertaking not only in
India but also in Asia. It stands fourth in the
world. So, our Minister of Railways is
in a prestigious position controlling the
railways. There are 17.5 lakh people working
on the Railways. It is a vast organisation.
The Railway system can be said to serve
all the people of our country. Regarding
the policy of  management and
administration, [ want to raise some points.

We always talk of  top-heavy
administration, corruption, bungling,
bureaucratic handling, centralised
functioning, no healthy labour and trade

union policy. The callousness of the GRP
and the worthlessness  of RPF even are
discussed. This is discussed outside and
within the railways. I think all these things
beget out of some corrupt machinery within
the Railways. We have a new Railway
Minister and he has taken some laudable
steps which we appreciate. We also
bring all these things to his notice for the

future as a  precautionary measure. The
Minister say3 that he will give bonus
and avenues of employment to the
employees if the passenger fares are

increased, but we have increased the fares
once and more than once. About the anti-
labour policy that they are following, I give
some instances.  Sixteen gangmen  of
Bandikui on the Western Railway have been
removed from their jobs. They have been
working since eight or nine years. No notifi-
cation was given to them and against this a
protest hunger-strike has been launched and
today it is the 14th day of the hunger-strike.
Government is  callous towards these
people who have launched a hunger-strike
for their economic and trade  union
rights. At the Sarai Rohilla Station near
New Delhi the Harijans have been mal-
treated by some officers. In spite of
repeated  complaints no steps have been
taken to redress the situation. The general
secretary of the association of these
gangmen, Shri Amar Singh, cleaner, Loco
Shop, Jaipur, was transferred to Sawai
Madhopur because of fighting for their due
cause. Shri M. R. Radha Krishna, Secretary.
Engineering Gangmen's Association,
Mysore, a worker in the Holiday Home,
was transferred to  Birur, outside the
section, about 200 miles away. Two
Railway Federations are there. There are
inter-union rivalries. The Railway
authorities do not take any care to bring
all these unions together on a common
policy and principle of democracy so that
the participation of the employees in
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things which are going on. I think, these
things are not pro-labour, they are anti-
labour, not progressive but reactionary.

I want to say some points regarding
wagon manufacture. We have got 16 private
factories and three Government workshops
which are manufacturing wagons. But what
i3 the performance of these 16 private
factories ? Their licensed capacity was
40,869 wagons and their installed capacity
was 31,059. But in 1964-65, they produced
the highest number of 27.586 wagons. But
today, in 1972, they have produced only
6,543 wagons. The Railway authorities are
demanding 40,000 wagons within three years.
I do not know any calculations about the
economy of wagon manufacture, But how
can the Government expect that in 3 years
40.000 wagons be manufactured by the
private and public sector factories ? The
Government factories produced only 2,860
wagons. How can the calculation then come
to 40,000 wagons to be manufactured for the
service of the Railways ? I think there is
some defect in the wagon problem.

Lastly, I want to raise some point regard-
ing the Calcutta Underground Railways.
What is the latest position ? I want to know
it from the hon. Minister. Regarding bonus
to the railwaymen are the Government
serious about paying 8.33 per cent to the
railway-men. What about the diselisation of
tract between Lalgola and Ranaghat ? When
will the Martin Burn Railway, about which a
commitment has been given in the House, be
opened ? What is the position ? May I know
whether a joint Corporation with the West
Bengal Government has been formed or not
? What is the latest position ?

Finally, I would like to give some
suggestions  regarding eradication  of
corruption. It is in the home front of the
Railways, from top to bottom. We know that
there is a corrupt system which corrupts
everybody and which is all pervasive. So |
would suggest that the railway authorities
should sit from time to time along with the
G.R.P., the RP.F. and all intelligence
branches to criticise themselves, to have self
criticism so that we can fight against anti-
social activities, outsiders as well as
corruptive system within the railways.
With these words I conclude.

ot IegAreaw (N uw agrg) : F
VAT mrEATA A aw e R T Faa 10
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SHRI NABIN CHANDRA. BURAGO-
HAIN (Assam) : Mr. Vice-Chairman, Sir, the
North-Eastern region of India occupies a
strategic place in the national and international
life of India. Therefore, this region must be
developed in all aspects. I draw the attention
of this august House to a black chapter in the
post-independence history of India. In spite of
promises to observe Panch-shilas China
attacked India suddenly. The Chinese armies
got into the borders of India via Towang in
Arunachal. Our armies were there. They never
expected that they would be attacked in such a
manner. So, they were short in arms and
ammunilion and equipment. Our Army Chiefs
were keen to transport the required arms and
ammunition and other equipment but these
things could not reach them in time due to
want of good road communication in NEFA
and rail communication in Assam. So the
Indian armies had to fall back in NEFA from
Twang and Bomdilla, two important towns of
Arunachal. The Chinese armies advanced very
casily forward towards Assam and our armies
were compelled to take resort to retreat which
tainted the golden history of our armed forces
with a scandal. The Chinese armies then
marched forward towards the valleys. All
people from other parts of India living there
quitted that region. There were orders from the
Deputy Commissioner of Darrang for
evacuation of the people from that district. He
was the first man to evacuate from Tezpur, the
District head quarters. I do not know what
happened to that Deputy Commissioner.

Then, what happened ? The army
Chiefs decided to quit from the whole region
with a purpose that they would fight from the
bases located in West Bengal. Mr. Nehru,
our beloved the then Prime Minister, could not
intervene because the army Chiefs had the
sole responsibility to decide about the war
strategy. He expressed sympathy shedding
tears for the people of that region when the
army Chiefs decided to retreat. What I
mean to say is this region, Sir, is the most
vulnerable point from the side of China.
This is the national and international political
aspect. From the Social and humanitarian
point of view it can be said that if some
backward areas kept unattended for a good
period of time, there is birth of reaction
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arecas, and that reaction leads to distrust,
enmity and jealousy towards the people of the
advanced areas. If this situation is allowed to
continue for a long time, it gives birth to a
particular psychology among the people which
is mainly born of regional imbalances in
development, and this psychology of the
backward people stands as a worst snag in the
way of emotional integration of India. The
prices of essential commodities in the
backward areas are the highest in India. They
suffer more from the rising prices of
commodities required for day-to-day life. So,
there is birth of reaction and impatience in
their minds. You know, the prices of essential
commodities in this region are the highest
mainly due to want of good railways and road
communications. This is also one of the major
causes for want of good feeling among the
Indian masses. That is the main reason why
there is an unfriendly psychology between the
people of advanced areas and those of the
backward areas. So, from all these points of
view, this area must be developed. Now, what
is the main obstacle in the way of
development of this area ? For a good number
of times, rather times without number, the
people of this region, the representatives of
this region, including Members of Parliament,
approached with folded hands the Railway
Ministry and asked for conversion of a railway
line from Bongaigaon up to Dibrugarh from
metre gauge into broad gauge of this region.
But it was a cry in the wilderness. The
Railway Ministry wa3 keeping silent on this
matter for a long time. Sir, how long will these
backward areas be neglected ? If this situation
continues, I doubt the people will remain
tolerant for long—I do not understand why the
Government wait for the solution of the posed
problems till the aggrieved people become
violent when their patience crosses the limit.

Then, Sir, three-fourths of the railway
lines of these Railways fall within these areas.
But does the hon. Minister know the percen-
tage of services held by the people of this
region ? Of course, there are many circulars
and the Home Minister has also stated on the
floor of the House that all services belonging
to the public sector or Government concerns,
with a salary of Rs. 500 or le»s should go to
the local people. But these instructions are not
obeyed by the management of the Railways.
So, this is also one of the major reasons why
there was irritation among the educated
Assamese or the educated youth
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[Shri Nabin Chandra Buragohain] policy of
the Government to absorb the local people
so that they are compelled to realise that the
railways belong to them and it is their
responsibility and they should also help their
rnite for the management of the railways.

Then I draw the attention of the Railway
Minister to two or three small problems.
Whenever 1 go to Assam [ see quite a
number of people taking seat on the roof of
wagons and coaches in the Assam Mail. I do
not know why they behave in that manner,
whether for want of accommodation or for
the purpose of avoiding tickets. I request the
Ministry to devise some solution to see that
this situation is remedied. Another point of
mine is that Assam Mail between New Delhi
and Barauni does not carry a dining car as all
the other Mails do for the convenience of the
passengers. The passengers on the Assam
Mail thus have to face a lot of inconvenience
for food. The Railway Ministry should,
therefore, please look into this problem and
solve it soon.

Then I come to Meghalaya. As all
honourable Members know, Meghalaya is a
very backward State. I want that Meghalaya
should be connected with railway lines.
There is a proposal to establish a paper mill
at Jogi-ghopa. The Garo Hill District of
Meghalaya has got coal deposits and raw
materials in abundance. A railway to Garo
Hills will help the said paper mill immensely
in carrying the raw materials to its site at
Jogighopa from Garo Hills District. It also
produces jute and cotton. But what happens ?
What about the miseries of the people ? For
the things they produce, the prices are the
lowest for want of communication to good
markets.

The other problem is about Nagaland.
Tiiis is the most backward tribal State. The
work has already been started for
establishing a paper mill at Tuli. Tuli is
about 40 miles from the railway lines. It
should be linked with railway lines from on
of the following stations Mariani,
Nakachari, Seleng and Amguri.

Then about the oldest line between
Siliguri and Darjeeling. It is the oldest line
and all its materials are the oldest and
consequently the worst and most worn out.
For want of remodelling or renovation of
this line, we nlso suffer loss of foreign
exchange because, as you know, Darjeeling
is one of the health resorts, one of the
centres of tourist attraction, and tourist
traffic has been decreasing for want of
facilities on the railways in this Railway

Minister will pay attention to this important
aspect. Members of Parliament from North
Eastern region met the honourable Minister,
Mr. Pai, and it is a little bit of encouragement
that he also expressed sympathy with us.

I would once again request the honourable
Minister to try to remove the problems which I
have mentioned.

With these words I support the Railway
Appropriation Bills and I thank the Chair for
giving me time.

SHRIMATI RATHNABAI SREENIVASA
RAO (Andhra Pradesh) : Mr. Vice-Chairman, [
have got only one or two points t0 make. I
would like to draw the attention of the
honourable Minister to one or two matters
relating to the railways in the southern part of
India. One thing is I learn from reliable sources
that the office of the Chief Engineer
(Construction) for work relating to the
conversion of the metre-gauge into broad-
gauge between Bangalore and Guntakal was, in
the first instance, ordered to be located in
Guntakkal or Gooti, but later on the order was
changed and the office was ordered to be
situated in Bangalore. I do not know if there is
any truth in that. But my information is from a
very reliable source. But I feel that the location
of this office at Guntakal is in the interests of
public and also in the interests of
administrative convenience. This is because
the meter gauge between Guntakal and
Secunderabad is shortly going to be converted
into broad gauge line. The doubling of the
broad gauge line between Reni-gunta and
Guntakkal is also being taken up on hand. In
view of these considerations, the Gonstruction
Office should be located either in Guntakkal or
Gooti. This will be in the interests of
administrative convenience also.

As you are aware and everybody knows
Rayalaseema is a very backward area and it is
going through drought and famine conditions.
People there are living through one famine to
another famine and there are no perennial
water sources. They have no major industries
or irrigation projects cither. Even the other day
the Prime Minister made a reference on the
floor of the House to the deplorable conditions
in Rayalaseema. Therefore, I would inform the
hon. Minister that even now it is not too late to
sec that the operational office is located at
Guntakkal or Gooti and if necessary he
should convert the
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Guntakkal Division into South

Central Division.

Another matter that I would like to bring
to the notice of the hon. Minister is that the
meter gauge between Katpadi and Renigunta
should be converted into broad gauge. This is
a vital link between South and South Central
Section and is carrying heavy passenger and
goods traffic. This should be implemented in
the near future, that is in the Fourth Plan
itself.

I generally agree with the views expressed
by several hon. Members especially by Shri
Joachim Alva on the sanitary conditions of
bath rooms and lavatories in the trains. I hope
the hon. Minister will bestow attention to
these matters. With these words, I support the
Railway Appropriation Bill.

DR. K. MATHEW KURIAN (Kerala) :
Any discussion on the Appropriation Bills
Nos. 4 and 5 is really a matter of ceremony so
far as the Government is concerned because
they have made all the investments or taken
dece-sion to make investments and it is only
after that they are now coming before
Parliament. Despite the fact that this is a
rubber stamping of Government decisions on
investments they have made and which they
could not envisage at the time of Railway
Budget, nonetheless I would like to raise
certain policy matters as I consider it would be
appropriate to raise them now at a time when
we discuss these Appropriation Bills.

At the time of the last Railway Budget,
many Members in this House, including mem-
bers of the opposition and the ruling party, had
repeatedly pointed out the need for certain
reorientation in our railway policy. If any
body asks them as to what is their Railway
policy, they will no doubt refer to various
schemes for expansion, quantitative and
qualitative improvements, dieselisation and so
on and so forth. And of course as a great
socialistic measure, they will refer to the
abolition of the Second Class. All these they
can claim. I would rather concentrate on some
substantive issues rather than the peripheral
issues which they will raise to cloud the main
issues and fool the people.

What are these basic issues ? Firstly, it is
the question of the Railways rating policy,
namely, policy regarding the railway rates.
Government must make up their mind as to
what is their policy in this regard.

The second issue refers to their investment
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policy. This refers to utilisation of scarce
resources for the maximum benefit of the
country in terms of railway service.

The third issue relates to the labour policy
in the Railways. Railway is the largest public
sector enterprise in the country and you cannot
run it without proper labour policy and
management policy.

I would rather concentrate on these three
basic issues. Taking the Railway's rating po-
licy, it is very clear to anybody who really
analyses the actual experience of the functi-
oning of our Railways in the last 25 years that
their overall policy has been consistently to
raise resources. The overall policy of the
Government is to put increasing burdens on
the poor and they do it in the name of savings
and in the name of reducing consumption.
They even propound the theory that if they
increase the burdens on the poor through
deficit financing, through higher passenger
rates and so on, it is better for the country as a
whole, because it will reduce consumption and
increase savings. On the contrary, there has
been some inequity in the same argument. If
they give some concessions to the big business
houses for their higher-value commodities for
transit and if they give concessions to them in
the name of promoting economic and
industrial development that is considered to be
necessary for promoting savings and invest-
ment. So far as the rich are concerned, taxation
and higher rating stand in the way of savings
and investment; but, so far as the poor are
concerned, increase in taxation and rates is
better for saving and investment. Sir, this is the
class policy regarding resource mobilisation
and this has been implemented throughout by
every Ministry, whether it is the Railway
Ministry or the Finance Ministry or the
Agriculture Ministry.

Sir, let the Government make up its mind
regarding a rational structure of rates, pass-
enger rates Vis-a-vis goods traffic rates, and
also a rational structure of rates vis-a-vis the
various commodities, rates for luxury con-
sumption goods Vis-a-vis wage goods for the
poor. On all these questions, Sir, the
Government is yet to follow a policy. I am
aware of the various committees and the study
teams which have gone into these questions.
At the time of preparing the Five-Year Plans
we discuss the railway rates policy and other
things. But I would submit that if the
Government is really concerned about the
policy to be pursued in relation to the railway
rates, they must completely reverse the
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traditional policy of putting more and more
burdens on the people. I hope, Sir, these
suggestions might be helpful to the Railway
Minister when he frames the new railway
budget. Sir, let him put in more efforts, with
all the expertise that he has, with whatever
expertise he has in the Railway Board and the
Planning Commission, to see how far those
wage goods are not taxed high which are really
necessary for the people of the poorer sections
and also to see how concessions can be given
on those goods and also to ensure that the
ordinary masses of the people won't have to
pay more or bear further burdens on the
passenger traffic side. On the contrary, any
losses that are likely to be made here should be
made good by imposing higher rates on the
luxury goods, particularly the goods for
consumption by the rich and on those goods on
which the big business people, the monopoly
houses and others really have a very high
profit margin which they take away as surplus.
Therefore, Sir, I would request the honourable
Railway Minister to have seriously a second
look at the entire question of railway rates.
Unfortunately, with the limited time at my
disposal, I do not want to go into all the
details. But I hope, Sir, that a proper
discussion on the question of having a rational
rate structure, consistent with at least the
professed goals of socialism and all that of the
Government, can be raised at lca3t when the
budget is presented in March.

Sir, the second issue relates to the
question of investment. I want to refer to a
document given by the Government, "A
Review of the Performance of the Indian
Railways". In this document, on page 9, it is
very clearly stated or, at least it is implied in
so many words, that "the deepening economic
crisis in India has affected the railway
finances very badly." Sir, even in the Report
of the Railway Board for 1970-71, this idea is
very clearly indicated, though not explicitly
stated, i.e. "to the extent to which the
deepening economic crisis in industrial
production and agricultural production has
affected the total volume of goods to be
handled by railways, railway finances have
been affected". Sir, there is no escape from
this fact that the raihvay finances reflect the
crisis in the total planning and the total
development in the country and to that extent
the Railway Minister and the Railway Board
cannot get away from their responsibility for
their rotten economic policies of the last 25
years. The economic policies which they
pursued during the last 25 years in relation to
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agriculture and industry and in relation to
resource mobilisation have a direct bearing on
the deepening financial crisis of the railways.

Sir, apart from this general problem of
resource crisis or the industrial crisis or the
agricultural crisis which have affected the
railway finances and savings and investment, |
would also like to refer to the investment
policy and also to certain of their ideas on
modernisation. Sir, in Switzerland, Netherlands
and Norway, the proportion of over-aged
rolling stock to the total costs is much higher,
much much higher, than in India. The Railway
Minister might possibly take credit of the fact
that they are reducing the proportion of
overaged rolling stock to the total stock.
According to information which I have
received from the Deputy Minister of
Railways, by the end of Fourth Plan, compared
to the beginning of the Fourth Plan, in the case
of steam locomotives, coaches and wagons,
there is a substantial reduction in the
percentage of overaged stock. I am not
suggesting that we should keep overaged stock.
But the main point is that we have a policy
regarding  replacement and old stock
completely which is irrational for a developing
country like India. This is my general point. Of
course, there is an increasing need of
modernization, otherwise we cannot go ahead.
I fully agree. But it seems to me that there is an
undue emphasis on the so-called modernization
in the name of modernization, which this poor
country can certainly not afford. Therefore, I
would request the Railway Minister to review
his investment policy at least regarding the
overaged rolling stock.

Sir, I would also like to come to the
question of railway policy with regard to
management and labour. Sir, I think all
Members of Parliament from the ruling Party
and the Opposition, would agree that the
Railway Board is a big vital one. The Railway
Minister knows it. May be he would not admit
it, because he has to protect them. But I think
he should give a serious consideration to the
whole  managerial  technique or the
management structure of the Railway Board
itself. This is the experience of anyone who has
something to do with the Railways. The
managerial structure is very heavy which
cannot move according to the exigencies of
time. I am not going into the question of
corruption. Of course, the whole Govenment is
corrupt. Why to take UDonlv the Rail-
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way Board ? I do not want to single out the
Railway Board because the entire system, the
political leadership, is corrupt. The entire
Government is corrupt. Therefore, I am not
going into that.

Sir, the main question, therefore, is not
whether the railway policy is correct. The
question is whether the policy regarding
managerial control is correct. Does the Rail-
way Ministry allow its senior officers to get
away with decisions ? The main question is
regarding the policies which should be
evolved by the Minister or by the political
leadership in tune with the expectations of
people, relating to social transformation. Sir,
in the labour, too, there is utter chaos. The
Railway Ministry and the Railway Board do
not know how to handle the labour. I can cite
umpteen number of examples. But I will refer
to only two examples.

The Loco-running staff of South and
South-Central Railway have long-standing
demands and they had an agitation. Sir, after
the settlement has been made and a certain
agreement at least orally made, the Railway
Board and the political leadership seem to
have gone against this and started
victimisation with a vindictive attitude to
those who struggled. I quote, for instance, the
circular issued by the Divisional Superin-dent
of Southern Railways, Trichirappally. If this is
the attitude of the Ministry and the concerned
Department, then I can say, nobody can save
them. In terms of vindictive policy, the
circular says :

"1. Forfeiture of all leave earned upto
the date of strike.

2. Forfeiture of passes standing to
employees' credit on the date of strike ;

3. Postponement of date of increment;

4. Forfeiture of services re ndered
prior to the date of illegal strike for the
purpose of grant of PF, pension etc.;

5. For all purposes of benefits, con-
cessions and privileges, which are deter-
mined on the basis of length of service
should be reckoned only from the date of
resumption to duty after the strike."

In other words, instead of settling terms with
the employees and recognising unions which
are powerful, which are representative in
character like Southern Employees' Feder-
ation, the Government supports scab unions
which  are  unrepresentative  of the
workers
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and continues victimisation of the workers.
The management continues to victimise the
striking leaders of the employees. They try to
divide and rule by supporting scab unions.
Everyone who understands the trade-union
history of the southern region, knows that
there is a powerful union, a powerful federa-
tion which can strike or which can paralyse
the Railways but they won't negotiate with
them; they will rather negotiate with their own
scab unions. With this type of policy the
Railway Board cannot manage and run the
railways in this region efficiently. Therefore, I
request the hon. Minister, who has more
knowledge of the South-Central Railways
problem, to give a personal thought, and
honour at least the gentlemen's agreement
reached with the employees.

Similar is the case of the loco workers in
Chittaranjan. There have been indiscriminate
arrests, suspensions and arbitrary transfers.
The cases of some transfers have been referred
to the Calcutta High Court and the ruling of
the High Court was that they were malafide.
But in spite of all this, the workers are not
allowed to resume their duties.

In conclusion, I would request the Minister
to concentrate on substantive issues of policy
and give concrete directions to the Railway
Board regarding the re-structure policy,
investment policy and labour policy.
Government must make up their minds as to
how they can run the railways not like a white
elephant but like an efficient management
which can implement the national policy.

[MR. DEPUTV CHAIRMAN in the Chair]
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fF o 97¢ AT €, OF =EE FT aM
of faar mar g fr ag wEw @i ar
fordi=s &, o0F SO0 agf a9 aUE
FUAT ZI0 24T & F0FT AT aF AR
firemare gt o ar, ga% arfadi &
firemare /g frar wan ( za azfEar &
<1 qar & o1 A%y fafeEw a9y § fawe
adl & | gH AT AT Y 9ar aar 5
w7 a7 § I asfEal & om, IFE
et mamfeu g 1 Fwzgar § &
A AE AT ATRIT AT &1 | T9 9%
T FAT Ff ATAZAFAT £ )

Fq9 UT 419 Fg %1 H FETT WX

+ [ ] Hindi transliteration.
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(w1t wrT Forg awi|

TEIE | wATE 4 |l 430 97 A
AT AT E A w5 d oA
NTaT g 4% 4z & 5 3aw 750 JIr a6q
& 39% a% 3 n9@Edey F Afed a939
a2 fermmifevam a2t 2, i+ 7 fafaez
g1 | S1F 2T 47 ¥ {% faad osEazg
q T uFEARIg AT A g1 arq fafiee
aivT ggite & araar g v fafaz=zz @y 2
3z qafas w1 faszizy %, g3far ¥
TP 1 AAAT 2 AV vafaw § =T
A1 T@fAT WA ® TG 0 FUAY
FAT VAT & ) AL HIGA F=GI W T
T T wy A g1 sarEe 7 940 @
ity 5 A9 F FAT HT FZ TAA
fafrezz # #iz fama s wrfaw &
s=a1 519 | w1 450 787 781 1 A
=gt 7 A T4 frmar qara & wa
nefafaezas w1 &% faz arzwv 270 faz
q137q 22 0z 37 #4712 22 w9 fAfqe=v
FTIN FAT F a7 FI9 2097 2 1 FfFT 747
F1 At WA fagl gar & 37 ara 79w
fafaezr ®a suar 21 7 gz fadza w&m
ff #1737 519 0 7 R, AREN A7 G927
WA T FTL-FIL 17 FL A AL FA
£ Tifa w3, a0 AGET ART AT
ATYT FFTAT | AVG EN AITIA AT A
ATTRT F T/ F7AT AT | Iq 3M230 F A9
& Hyar fagza aurT F7A1 7 )

MR. DEPUTY CHAIRMAN : Mr.
Kumbhare. Five minutes only.

SHRIN.H. KUMBHARE (Maharashtra):
Mr. Deputy Chairman, Sir, I only refer to the
problem of workers who are required to work
through the contractors. The workers engaged
in loading and unloading are not the direct
employees of the Railways but are employed
through the contractors. Statistics is not
available but their number may easily touch
50,000 or more.

Sir, the condition of employment of these
workers is far from satisfactory. According to
my information at some places these workers
are hardly paid Rs. 2, Rs. 2.25 or Rs. 2.30 per
day. Now that these workers have orga-
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nised themselves to raise their demand the
contractors say that they have their own
limitations and they are not in a position to pay
them more. So I would invite the attention of
the hon'ble Minister to their condition and
appeal to him to give them a fair deal. Sir, it is
difficult for the Ministry to abolish contract
labour. In fact these workers are not even paid
a minimum wage ; they are on the margin of
poverty. Therefore, my first suggestion is that,
if possible, the Railways must abolish contact
labour totally. If this is not feasible in the near
future, my next suggestion would be that the
Railway Administration should prescribe a
minimum wage. We have already got the
Minimum Wages Act. Under that Act the
Government has got powers to fix wages. To
my information no minimum wage is
prescribed for these workers. Therefore, my
suggestion is that with a view to giving a fair
deal to the workers, so that these workers may
be ensured of a fair return fo"- the hard work
which they put in, a minimum wage rate
should be prescribed under the Minimum
Wages Act. Secondly, I should say that it is a
sort of moral responsibility that the Railway
Ministry should give them the status of
Railway employees. Why not ? In the first
place, the work which they are required to do
is essentially part of the work of the Railways
and there is no reason why they should be
denied the status of Railway employees. When
we are speaking in terms of garibi hatao, this
exploited, neglected class of workers being
made to work on such a low wage is a sad
commentary on the working of the Railway
administration. Fortunately we have in Mr. Pai
and able administrator, an administrator of
name and fame, and I am very much hopeful
that he will positively give top priority to the
problem of the 50,000 workers who are now
working at the siarva-tion wage level.

Then I would come to the problem of
Scheduled Castes. The representation of the
Scheduled Castes in the services is far from
satistfactory. It will be desirable to have a cell
at the Divisional level; it will be desirable to
have a similar cell at the Railway Board level ;
and it will also be desirable to have a similar
cell at the Ministry level, so that all the
representations which are received from the
members of the Scheduled Castes in the matter
of employment or promotion are dealt with
expeditiously. Secondly, the associations of the
Scheduled Castes and Scheduled tribes should
be recognised so that they can take
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up the cause of these workers and hold discus-
sion at the Divisional level and even can have
the right to represent their cause. Thirdly,
letters even from Members of Parliament are
not given due attention. I have written a
number of letters and some of them have not
been replied to even after three months. So it
is high time that the Railway administration
was toned up.

With these words, Sir, I conclude.

SHRI T. A. PAIL Sir, I am grateful to the
hon. Members of the House who have spoken
to-day in a very constructive manner, offering
many suggestions for the improvement of
Indian Railways. Though there are many
positive things so far as Indian Railways are
concerned, I know it would not be difficult to
find out a few flaws here and there. And ulti-
mately we should not lose sight of the fact that
Indian Railways happen to be the second
biggest railway undertaking in the whole
world. We have 11,000 trains moving, and
even from the point of view of punctuality, it is
80 to 85 per cent in spite of the fact that on an
average about 800 times chains are pulled on
certain sections and trains arc stopped and
people walk away from the trains as and when
they like. These are things that are happening,
but the fact is that we are moving 70 lakhs of
people every day, almost the population of
Switzerland. We are moving 203 million
tonnes of freight and in the Fifth Five-Year
Plan, we are planning to move nearly 283 to
285 million tonnes, which is almost 50 per
cent more than what we are now taking up.
This is a stupendous job. In fact, we have
many problems to solve. We have 7£ lakhs of
people working with us.

But as the largest undertaking in this coun-
try, there may be many things which require to
be looked into, because it is not a static sort of
management which, you could expect, would
take over this load, with the added responsi-
bilities that we have in meeting the challenges.
As my friend rightly pointed out, may be, if we
have to import even a little quantity of
foodgrains, perhaps the direction of our goods
trains may have to be reversed; may be, if
larger quantities of fertilizers have to be im-
ported, we may have to rearrange them.
Therefore, it is not merely a question of mov-
ing what is entrusted to us. I may say it is
necessary to have forward planning, perhaps
thinking far ahead, at least planning on paper,
having contingency plans. Even if the thing
does not materialise, we should not be sorry. I
think thatis what we did in the matter of
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moving foodgrains, in the matter of moving
fertilizers, in the matter of moving cement and
in the matter of moving petroleum products. I
think in certain sectors we have done excee-
dingly well showing that we are capable of it,
that we are capable of removing the bottle-
necks provided we fix our targets properly. If
we have proper aims we can go about in the
right direction. In fact, it should be a matter of
congratulation for all of us in this country that
the railway system which was moving 93
million tons in 1950-51 has, in 1971-72,
moved almost 198 million tons. The number of
passengers annually is 254 crores. In this again
we have entered into a phase of mass
transportation where there is the question of
whether the Second Class should exist.
Whether it is socialism to abolish it is no
longer a matter of serious concern. If we are
abolishing the Second Class, let me assure you
that it is because that only 0.4 per cent of the
passengers are travelling on it and it would be
much better to convert it into Third Class so
that instead of having overcrowded Third
Class coaches, more and more of our people
can travel in Third Class comfortably. Then,
you have rightly asked: What about the
airconditioned coaches? What about the first
class coahces ? There again I am confronted
with this. While 244 crores of our passengers
travel by third class now, hardly 10 crores
travel by the other classes. But unfortunately
the airconditioned chair car coaches in general
and the first class airconditioned coaches
running on Rajdhani-Experess are the only
coaches which are paying the Indian Railways
from the point of view of profitability. If you
talk of socialism today and if you want to
abolish these coaches, I have nothing to say. If
all the first class coaches are converted into
third class, good, but it should be without any
loss of revenue. So I want to be a little careful
about this. Almost every Member of
Parliament, has a first class pass. What will
happen to it? I would like to know whether I
would have to meet a challenge from them
also because, after all, it is nice to talk about
the abolition of certain things. ..

SHRI PITAMBER DAS : Excuse me.
That is why I suggested the abolition of only
airconditioned coaches, not the first class
coaches. I did not say about the first class
coaches.

SHRI T. A. PAI : That is why I am saying
that from the point of view of economics it is
worthwhile retaining the airconditioned class
because when we are developing
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tourism. I would like to see that the Indian
Railway system plays its part in earning
foreign exchange by providing comfortable
journey and other facilities for the tourists that
come. But in any case, what is most important
is how to cope with this problem of mass
transportation, how to bring the greatest
satisfaction to the people who are travelling by
third class. Some honourable Member
mentioned that I am already thinking of
increasing the fares. I have not yet applied my
mind to the problem. I am only highlighting
the point and I want the good advice of this
honourable House, I want the House to tell me
how I can go about in solving the problem.
When honourable Members are highlighting
several of their problems which I have got to
solve, I would request them to solve this
problem for me. When Rs. 61 crores is the
subsidy that the Indian Railways are paying
for meeting the passenger fares and other
coaching traffic. We are losing Rs. 61 crores
today on account of moving the passenger and
other coaching traffic and it is made good by
the freight traffic. Honourable Members asked
me : Do the Indian Railways knows thier
objectives ? Certainly. The primary objective
of the Indian Railway system should be to
move goods, to make things cheaper for the
people of this country by transporting goods
from one place to another. But at the same
time it cannot avoid, as many railway systems
in some parts of the world have avoided, trans-
porting people, because still railways in this
country represent the cheapest form of
transport and therefore, we have got to main-
tain it even if it is a losing proposition. I would
like to ask honourable Members : We are
losing Rs. 12 crores every year in moving the
suburban traffic in Bombay and Calcutta and
other places.

5 P.M.
Can we avoid this traffic ? Railways are
being condemned for making losses.
Very probably, it has not been

appreciated how these . . .

SHRI MAHAVIR TYAGI : Is not
travelling without tickets partly responsible
for the losses ?

SHRI T. A. PAI : This is another phase
and our country is being condemned day in
and day out. This gives an impression that our
country is full of ticketless travellers, our
country is full of thieves and our country is
full
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of dishonest people. This country lias only that
percentage of dishonest people and thieves as
in any other country of the world. Of course, I
am prepared to take the responsibility for that,
but it has to be found out how many of our
railway stations are quick enough in selling
tickets to passengers. Ten percent of the
ticketless travellers must be people who get
into the trains with the object of buying tickets
later because it is not possible for them to get
tickets from the railway stations in time. When
we made an analysis of the ticketless
travellers, we found that 9 per cent of them are
students, 12 per cent of them are beggars and
30 per cent of them are small farmers and 20 to
23 per cent of them are small business men and
small industrialists. We often say that
development requires assistance. It is good that
I raise this point because there must be a very
effective public opinion. It is not as if we have
an army of people known as ticket collectors. I
do not know whether they are collecting
money at all. There are a number of voluntary
organisations which have come forward saying
that they are going to stop this evil. I do not
believe that they will be very helpful. First of
all, I have to straighten out the matters and find
out whether this offence can be made
punishable severely. In Bombay I heard there
is an organisation of insurers who accept
money from people from time to time and
instead of buying regular monthly tickets, they
pay a premium to these insurers. If a person is
fined for travelling without ticket, then this
organisation makes good that amount and
therefore people are finding it cheaper to pay
the premium to these insurers than to buy
tickets. I think it should not be beyond our
capacity to break up this organised effort to
loot the Railways. If our Magistrates can send
such ticketless travellers to jail instead of
merely imposing a fine on them, then I do not
think anybody will be willing to go to jail on
behalf of the offenders. If it is merely a
question of paying a fine, others will be willing
to pay it on behalf of the offenders. I am
looking into this.

These are all problems which we will have
to be looked into. In the matter of losses on
account of thefts, Moghulsarai has been cited.
What happens in Moghulsarai is very
insignificant, because the loss is only Rs. 14
crores when actually we move about Rs. 8300
crores worth of goods. It is still a big amount
for a poor country like ours. If we can save
this amount, it is worth
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while saving it. We are spending another
Rs. 14 crores on Railway Protection Force
who are expected to prevent these thefts.
Either we can say that the loss is Rs. 14
crores or we can club these two together
and say that the loss is Rs. 28 crores. Out of
this Rs. 14 crores, half is accounted for by
thefts alone. The other half is on account of
carelessness leading to deterioration of
goods given to us. Again I find that 75 per
cent of the claims are for less than Rs.
300/-. I am going into it and seeing whether
these things can be improved. On the other
hand, what is this Railway Protection Force
? Hon. Members have expressed their deep
concern about the safety of the goods
entrusted to the railway system and about
the safety of passengers especially women
who are travelling in the railway system.
Whatever happened in the course of the last
two or three months is a matter ot disgrace
for all of us. I do admit that. Why should
these things be permitted to happen ? There
is no question of apportioning blame on
State Governments. I am prepared to say
that these things should not be allowed to
happen. All of us should put our heads
together and consider methods as to how
to stop them.

This Railway Protection Force were our
chowkidars. They were appointed to look
after our Goods and assets, for which they
have been given certain powers. They have
been organised in a particular way. That is
not enough. Recently we have taken a
decision. Somebody asked : "You must
have identified where the losses have
occurred. Therefore, why don't you have an
investigation cell ?" Well, we have decided
to have an investigation cell. We have
decided to tackle these problems wherever
they have occurred so that we can take
preventive action rather than try to find out
why this is happening. Again, this does not
solve my problem at all so far as the
looting, the goondaism and other things that
have recently taken place in the trains are
concerned. In a way, I am helpless because
the law and order situation is supposed to
be the responsibility of the State
Government. There are the Government
Railway Police people who have been
entrusted to look after railway stations and
there are armed guards who travel with our
trains. But in those very trains in which the
armed guards were there dacoities have
taken place and, therefore, 1 am not
prepared to say, "I am sending armed
guards in the trains and so nothing will
happen". Some-
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question as to how far these people can be
relied upon to tackle the problem. Now,
therefore, you see, I have decided to meet the
Home Ministers of the States concerned as
well as the IGs and the Chief Ministers, if
necessary, and see whether we can build up a
task force even out of our own Railway
Protection Force and see that they have
adequate powers. But I do not know whether
it can be done because the States may be very
sensitive to, having their powers entrusted to
some other body, because, you see, even the
CRP may not be wanted in their areas. But |
think that somebody has to take responsibility
and it is no use passing on the buck from one
quarter to another and, therefore, 1 am going
to see what best we can do. I am really
concerned about this and I do look forward to
the support: of this House in this matter.

Sir, I am very happy about one thing.
Whenever the truth has been disclosed in this
House, we have had the best support coming
from all sections and I am convinced that, all
of us are interested in seeing that the affairs of
this country and the affairs of our own
Railways are run properly and I shall have the
fullest support in my efforts to see that they
are managed properly.

And, Sir, this brings me to the problem of
vandalism that has been indulged in against
the assets of the Railways whenever certain
people get angry. Some people asked me :
"Are the Railways going to undertake a mas-
sive educational effort to educate the illiterate
in this country to look after the railway
property ?" Sir, I am afraid, it is the literate
that are to be educated and not the illiterate. I
think if the illiterate know that this property
belongs to them, the poorest in the country,
they would not do it. After all, if Rs. 61 crores
is being incurred, it is the better section of the
society that is responsible for travelling and
uhimately, whether the subsidies come from
the Railways or come from other sources, the
poorest man in this country will be called upto
pay more, you see, on match boxes or on sugar
or oil if these concerns do not run profitably.

Sir, our expenses have been going up from
1970 onwards. Increases to the staff costs
have been of the order of Rs. 80 crores per
annum and the staff costs are likely to increase
still more as a result of the recommendations
of the Pay Commission. Besides these, the
decisions of the Railway Labour Tribunal are
estimated to  cost Hi. 19
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crorcs per annum on the capital side. Apart
from these, the expenses that the Railways
have had to incur have also gone up. An
honourable Member said that we are carrying
75% of the bulk traffic. True. It is this traffic
which we are carrying which is supposed to be
in the interest of the community and it should
be at a lesser cost. Sometimes we ourselves,
when we have to buy, have to Pay a very high
price. For instance, steel, coal, diesel oil,
cement, paint and so on. These are the things
which have a significant impact on the
working expenses of the Railways. The
revision of steel prices in January 1970 have
cast the Railways an additional Rs. 30 crorcs
and, again, the increase in coal prices after
decontrol in 1969 has increased the fuel bill by
more than Rs. 12 crores per annum. So, while
the increases in fares and freights have not
been more Rs. 60 to Rs. 70 crores over the
previous years' bills, we have been made to
pay very heavy bills. Now, apart from that
some major commodities like foodgrains, coal,
iron ore, vegetable oil, coke, etc. are carried
well below the actual cost. Some of these
goods are being carried not even at cost, but
below the cost. Who pays for this? These
commodities are also of the types that we
transport every year. If there is a drought and
we are called upon to move fodder, do we ask
about the rate or do we move it? We are now
confronted with problems of this type. And I
hope the House will have sympathy with the
system like the Railways. The working of the
system of railways will have to be judged, not
in terms of rupees, annas and pies, but also in
terms of the service to the people. If it is not
able to do it, it is not worth making any profits
at all. Therefore, if any suggestions are made
in order to see that the improvement in the
railways is effected, I shall certainly be
grateful.

Well, Sir, in the matter of our men, ideas
have been given to me. Now, what is the prob-
lem? My problem will be to manage men as
well. It is after all these men who are to
achieve what you want to be achieved in terms
of the objectives that we are going to place be-
fore them. Now, this necessarily involves
training. It may involve unionism. But that is a
different matter. So far as I am concerned, 1
thought I had to recognize, going by the ma-
jority, people who do not belong to a union
may dispute the majority character of it. But it
is not for me to see whether it is so or not.
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some people involved against others, as I am
being accused that I am playing up. I recognize
that there aie two unions who represent at least
60-70 per cent of employees. That is what the
Labour Ministry says. If there is a better way of
recognizing it, I have no objection to it. But
then I have got 80 unions. One represents as my
hon. friend says, loco drivers. But this is not my
job to see that one plays against the other.
Certainly, the management could not encourage
it. All labour leaders would agree that there
should be one good union which might deal
with me. That would make things easier for me
and also for them to play their part effectively
in the management of the biggest national
undertaking. So I recognize that these people
exist; these unions exist. And most of them are
headed either by important political leaders or
important Members of Parliament. So I cannot
ignore their existence. At least I will not be
made to ignore it. If an MP or any leader comes
to me and asks me, "Why do you not recognize
us", very frankly I am prepared to look into it.
In one case they wanted to present a memo-
randum to me. They garlanded me and got me
photographed and said that the Minister has
received this, and that lie has recognized us.
These are the kinds of things. What is most
important for me to know is whether an
individual employee is a member of one union
or not. But even the biggest union is sometimes
incapable of maintaining the closest contact
with over 5 lakhs or 6 lakhs of employees, and
it may not be representative of all. So I have
said : Let us have any union and let the
problems of employees be tackled at the highest
level. I hope this is a method of trying to clear
the lack of confidence on both sides. We have
also tried to bring about a new kind of
organization where the employees' representa-
tives with the Members of the Board and get
involved with the goals of the railways and to
see as to how they should be fulfilled. What
should be their role—whether it is advisory or it
is participatory—I have said, it is up to you to
see. So there is an opportunity to discuss all the
problems confronting us. And I do hope that the
hon. Members of the House will support the
idea.

So far as the loco running staff is concer-
ned, Sir, there has been no agreement. Let me
assure my hon. friend about this. They came to
me, put a garland round my neck, photo-
graphed me and said that there was an agree-
ment. [ was only saying that when they went
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I discovered later on—it created a lot of dis-
location. As my hon. friend has read out, they
knew the rules which would be applicable to
them. But so far as I am concerned, I am
willing to be sympathetic because I have also
found it that though we had this strike for 20
days, thanks to my loco drivers, in spite of all
the tensions they might have had, not even a
bit of railway property was damaged in this
country while others, on flimsy excuses, had
attacked our property and destroyed it. So, that
shall be one consideration why I should be
sympathetic to them and should try to go them
out of this problem that was created. So far as
the other real problems are concerned I have
said I will look into them and certainly,
whether they are recognised or not, the
difficulties which they pointed out regarding
the number of hours of work and all that will
be looked into and appropriate steps will be
taken.

Well, Sir, I have been asked, what about
the Scheduled Castes, what about the poorer
sections of the people, is the biggest organisa-
tion going to take care of them ? I am really
concerned about it. I know that the percentages
that we have fixed hardly fulfil the need today
or tomorrow there is bound to a big problem
because we are not taking care of thein. It may
not be possible for me to just fill up the
vacancies merely to improve the statistics but I
will also have to have a conscious policy
followed. My firiend, Mr. Appan, pointed out
to me some injustice that has been done. I shall
certainly look into it. I do not want anybody to
fill up a reserved vacancy unless he is a
Harijan himself but at the same time, as I said
the other day, if we exclude even the
scavengers from the percentages fixed and try
to arrive at the figure of the Scheduled Castes,
I think that might also help in trying to
improve their numbers in our organisation. I
shall look into that aspect. More than anything
else, one complaint was that they feel unequal
to appear before our committees or to pass the
tests that are prescribed. 1 want to see that
some training programme is evolved so that all
of them have a chance to get trained and be as
good as anybody else and we do not just
simply condemn them as not coming up to the
standards that are prescribed.

I have been told of the Konkan railway. I
am as anxious as the hon. Members them-
selves to see that this line is taken up. In fact,
I have been putting forward this idea that in
anv scheme of railway construction, for
instance
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65 crores up to Ratnagiri. Out of it Rs. 20
crores represent labour. If we can debit the Rs.
20 crores towards labour and treat only Rs. 45
crores as capital expenditure, the scheme
might be viable. I am urging the Planning
Commission to look into this aspect of it
because if we were thinking of mobilising
human resources for development of this type
certainly we would not have had this porblem.
Because we bring money into this factor all
these difficulties have arisen. Apart from that [
also find that the Railways alone are not going
to develop. I come from an area where a major
port is being constructed, where a railway line
has already been constructed. My problem is
what to export through the port, what to move
by the train. I know that the expenditure that
would take place would be about Rs. 65
crores, but il it is not going to be fruitful then it
is going to add to the causes of inflation in this
country for which everybody will have to pay.
So, should we now be concerned with prestige
projects or should we try to see that all the
investments that we make have some meaning
? Therefore, I have been urging upon the
Maharashtra Government also to see that they
also commit themselves for a fertilizer plant or
a shipbuilding yard of some aluminium plant
so that this tratlic may be justified within four
or five years so that the railway might be
economical.

SHRI A. G. KULKARNI: (Maharashtra)
Capital-intensive  schemes have a long
gestation period. The Railways also should
have an approach of long gestation period for
realisation out of the investment made in the
Konkan Railway.

SHRI T. A. PAI : I would assure Mr.
Kulkarni that I would certainly take it into
consideration if I am convinced that it is going
to be this fertilizer plant.

SHRI A. G. KULKARNI : There is going
to be.

SHRI T. A. PAI : No, no; it is all right. In
other cases where these commitments are
made, ultimately I may say the Railway Board
reacted to them. They constructed certain
railway lines to move coal.

SHRI A. C. KULKARNI : The Maha-
rashtra Government's creditability is quite
worth while.

SHRI T. A. PAI : Well, that is all that I
have been asking them, to give me a
guarantee. And [ will accept it at the face
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friend, Mr. Joachim Alva, has talked to me
about Karwar becomes a part of this Railway
but more than that the Mysore Government
had urged us to construct a line from Hublt to
Karwar for the purpose of transporting iron
ore but I do not see any point in having a
parallel line. If Goa-Londa section is going to
be converted into metre gauge—it is bound to
be because the iron ore from Bellary and
Hospet has to be moved via Hubli-Londa and
Marmagoa—I do not see why Karwar should
not be a subsidiary port of Marmagoa, and the
line from Marmagoa should not be extended
up to Karwar because it is only 80 kms. All
these things are being taken into consideration
because in the development of a railway line, I
would like to see that it is dovetailed into other
economic development of the Government so
that simultaneously action is taken on all
fronts.

An bon. Member was mentioning about
the conversion of Jubbulpore-Gondia section.
Now the investigations are on and the reports
are awaited and I can assure the House that in
the matter of particularly backward areas
maximum consideration would be given. If
Railways can become the means of removing
the backwardness certainly I think we should
give them the maximum support.

SHRI A. G. KULKARNI : I only want to
ask for one clarification. About the transfer of
the Sholapur section from South Cential to the
Cential Railway, have you taken any decision
on that ? You may have received many
representaions  frem  the = Maharashtra
Government and other people also. I have also
made.

SHRI T. A. PAI : I have got it hut then
again it is a question of priority for me,
whether this decision should have been taken
or not. But every decision involves also a lot
of human beings. Now you want it to be put
back ; you want it to be reversed for human
considerations .

SHRI A. G. KULKARNI : It has gone
there for political considerations when Mr. S.
K. Patil was the Minister.

SHRI T. A. PAI : I do not want to go into
these controversies because some people are
there who say that the headquarters of the
Western Railway should be shifted to Gujarat.
I have been feeling whether instead of that
with the same amount of money and resouices
available we should not try to see
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that more railway lines are built so that more
development is assured. So far as this parti-
cular problem is concerned I have assured
hon. Members in the other House and I assure
the Members coming from that area that we
would constitute a Committee to look into the
problems that have arisen for the general
public, the problems that have arisen for the
traders, the problems that have arisen for the
employees and even the employment potential
and promotional opportunities and all these
problems will be sorted out wherever the
Headquarters might be. I would not like to
involve myself in moving people and trans-
ferring them to new places.

SHRI KOTA PUNNAIAH (Andhra-
Pradesh) : May I request the hon. Minister to
say something about the Guntakkal Division
and its transfer when he is saying something
on this Poona affair ?

SHRI A. G. KULKARNI : It is a pro-
posal, not an affair.

SHRIT. A. PAI : The hon. Member wants
to change the Headquarters of the Chief
Engineer. One Engineer is already working in
Guntakkal. The Chief Engineer is only in
Bangalore . ..

SHRI KOTA PUNNAIAH : My point is
not regarding the Chief Engineer's Office. |
am asking about the Guntakkal Division itself
being included in the South Central Railway.

SHRI T. A. PAI : I think it is precisely for
the reason for which he wants the Guntakkal
Division to be in the South Cential Railway he
wants the Sholapur Division to be out of the
South Central Railway. Therefore I do not
want to go into any of these controversies
because these Divisions were not created on
linguistic basis. They were created for
administrative reasons and if it has created
any problems for the people it is my duty to
remove them and to see that all these
problems are removed rather than try to
reverse the decisions that my predecessors
might have taken.

My hon. friend, Mr. Pitamber Das, was
vely constructive in giving many important
suggestions. He has welcomed the decision
that I have taken to move the wagons much
more quickly. He has also asked about the
public sector. I am fully aware that the public
is also sometimes guilty of  holding up
wagons, pailiculailv our steel
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plants. Their requirements have been desigend
separately with the result that the time all-
owed to the steel plants is a little more. The
wagons have been held up for a longer period.
The Member, Transportation, Railway Board
and the Secretary Ministry of Steel have
visited each of these plants and they are now
trying to take appropriate steps to see that our
wagons are not held up. If they hold up the
wagons, the demurrage that they will have to
pay will be higher and no exceptions are being
made as between one sector and another. I
want everybody to pay for the inefficiency,
but I am prepared to help anybody. Even in
the matter of the private sector I know that it
is not always necessarily the case that the
private sector uses our wagons for storage
because it is more profitable to do so. It may
be that there are no alternative storage
facilities. I know also that after the arrival of
the goods many of the mei chants used to take
the railway receipt and the railway receipt it
self was transferred as a document of title to
the goods”™ so that the ultimate person who
purchased the railway receipt took delivery of
the goods. So, it was a useful warehousing
function that was being done. Now, what is
the alternative ? 1 have requested the
Chairman of the Central Warehousing
Corporation to see me. I do not see why we
should not go about with the coustrc-tion of
storage facilities also to relieve this problem,
if it is a problem, and make space available
for hire, so that it is not only that our wagons
are not used, but the trade and the legitimate
trade also is not dislocated.

SHRI N. G. GORAY : What do you
think about the container service ?

SHRI T. A. PAL: I may tell you that we
have gone ahead with this in a big way. We
started the scheme two years ago and we are
now concentrating on this.. As a matter of
fact, the number of containers in 1966-67 was
1864 and the freight revenue was Rs. 3.68
lakhs. In 1971-72 the number is 32,000 and
the freight revenue is Rs. 1,43,00,000. We are
trying to improve on this. I would like to say
that whatever we might do we are bound to
concentrate on bulk traffic because that will
not be moved by somebody else. That will
have to be moved by me. If I now go into the
other sector, am I going to neglect this ?
While the other might make up my losses that
I might incur here and there, this will have to
be moved by me under any circumstances. In
the other case also it would be quite a
useful suggestion that we have a
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fleet through another subsidiary corporation, a
fleet of our own, so that we might undertake to
transport from point to point goods in the most
modern way. I do not see why the Railways
should hesitate to take up this responsibility.
We are also having the freight forwarding
service that we have introduced. Actually
under this 4416 wagons with a freight revenue
of Rs. 1,21,00,000 were moved last year. Is
there any point ?

SHRI N. H. KUMBHARE : Contract
labourers are very poorly paid and neglected.

SHRI T. A. PAI : Well, I shall certainly
look into that and see what can be done. If we
are allowing our contractors to exploit them, I
shall certainly see how best it can be stopped.

SHRI N. H. KUMBHARE : At least a
minimum wage.

SHRIT. A. PAI : T will find out.

MR. DEPUTY CHAIRMAN: The
question is :

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-
73 for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up the clause-by-clause
consideration of the Bill. There are no
amendments.

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause /, the Enacting Formula and the
Title were added to the Bill

SHRIT. A. PAIL: Sir,  move :

"That the BUI be returned."

The question was put and the motion

was adopted.
MR. DEPUTY CHAIRMAN : We shall

now take up the Appropriation (Railways)
No. 5 Bill, 1972.

The question is :

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet amounts spent on certain services for
the purposes of Railways during the
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[Mr. Deputy Chairman]
financial year ended on the 31st day of
March, 1971, in excess of the amounts
granted for those services and for that

year, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Let us
now take up the clausc-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule

added to tin Bill.

were

Clause I, the Enacting Formula and the Title
were added to the Bill.

SHRIT. A. PAI :
"That the Bill be returned."

Sir, I move :

The question was put and the motion was

adopted.

MESSAGES FROM THE LOK SABHA
I. THE APPROPRIATION (NoO.J) BILL, 1972 II.

THE APPROPRIATION (No. 6) BILL, 1972

SECRETARY : Sir, I have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha :—

I

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
conduct of Business in Lok Sabha, I am
directed to enclose herewith the Appro-
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priation (No. 5) Bill, 1972, as passed by
Lok Sabha at its sitting held on the 27th
November, 1972.

2. The Speaker has certified that this
Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

II

"la accordance with the provisions of
Rule 96 of the. Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Appro-
priation (No. 6) Bill, 1972, as passed by
Lok Sabha at its sitting held on the 27tI\
November, 1972.

2. The Speaker has certified that this
Bill is a Money Bill within the meaning of
article lit) of the Constitution of India."

Sir, I lay a copy of each of the Bills on the
Table.

MR. DEPUTY CHAIRMAN : We will be
sitting tomorrow till quarter to six because
after that we will be having a joint meeting of
the Lok Sabha and the Rajya Sabha Members
in the Central Hall.

The House stands adjourned till 11.00
A.M. tOmOITowW.

The house then adjourned at
thirty, two minutes past five of the
clock till eleven of the clock on
Wednesday, the 29th November,
1972.
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